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and Toilet Preparations (Excise
Duties) Act, 1955, a copy of the Minis-
try of Fimance (Department of |

Revenue) Notification GSR No 55,
dated the 17th January, 1959, publish-
mg an amendment{ in the Medicinal
and Toilet Preparations (Excise
Duties) Rules 1956 [Placed 1n
Library See No LT-1175/59}

ENQUIRY REGARDING NOTICE OF
A MOTION OF PRIVILEGE

Surt BHUPESH GUPTA  (West
Bengal) Sir, I have a motion I gave
notice yesterday of a motion of privi-
lege under rule 164

Mr CHAIRMAN 1 am very sorry
You cannot raise this question here 1
have already referred 1t to the Privi-
lege Committee Please sit down 1
said, you should not raise 1t here
today

Suri BHUPESH GUPTA I thought
you said that I could read out at least
the motion

Mr CHAIRMAN Not at all Please
sit down
‘THE CINEMATOGRAPH (AMEND-

MENT) BILL, 1958

Tag MINISTER or INFORMATION
AND BROADCASTING (Dr B V
Keskar) Sir, I beg to move

“That the Bill further to amend
the Cinematograph Act, 1952, as
passed by the Lok Sabha, be taken
into consideration ”

The main purpose of this Bill 1s to
make certain changes i the present
Act following the directive laid down
by the Parliamentary Committee on
Subordinate Legislation According to
1ts opinlon, certain provisions In legis-
lations which are included in the rules
framed under the Act are of such a
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nature that they should be 1included
in the body of the Act 1tself and not
be prescribed 1n the rules The
Cinematograph Act was also examined
carefully in the light of this opirion
of the Committee and this Bill has
been brought in to effect the modifica-
tions accordingly The Bill, therefore,
seeks to include the express provisions
in the principal Act respecting the
composition of the Board and the con-
stitution of the Advisory Panels to
enable the Board to perform 1ts func
tions for sanctioning films All these
provisions are already there in the
rules and have been functioning for
the last so many years The only
change that 1s being made now 1s that
they are being incorporated in the Act
instead of being kept in the rules

Though slight changes in the present
field have been made because the Act
18 being amended, there 1s no substan-
ti1al change 1n the machinery as it 1s
working todavy As the Act was going
to be amended for this purpose,
advantage has been taken of the
experience galned 1n the working of
the Act for the last six years and as
a result section 3 of the Act has been
slightly modified by enlarging the com-
position of the Board

In 1952, the Constitution of India
Act had only come into being for a
year or two After the Act came into
force—and up till now, for the last so
many years—the judiciary has given
many decisions which have clarified
legal expressions and phraseology In
view of these decisions, care has been
taken 1n the present amending Bill to
make minor changes 1n the definitions
and the legal procedure laid down in
the Act so that 1t conforms to the latest
views of the courts It will, there-
fore, be generally seen that the Act
1s mainly a clarificatory one, seeking
to make the Cinematograph Act of
1952 much more precise and up-to-
date There 1s no substantial change
involved

Clause 4 of the Bill tries to lay down
an enlarged Board for the purpose of
certifying films Clauses 5 and 6 which
form the mamm body of the present
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amending Bill are practically existing
1n the rules and they have been taken
up here 1n the Act itself In clause 7,
there are a number of sub-clauses
which deal with what 1s considered to
ber normally necessary as protecting
powers glven to every autonomous
body and there is nothing which 1s of
a very speclal character For example,
provisions lhike—

“No act or proceeding of the Board
or of any advisory panel shall be
deemed to be invalid by reason only
of a vacancy In, or any defect 1n,
the constitution of the Board or
panel, as the case may be

All members of the Board and of
any advisory panel shall, when act-
ing or purporting to act 1n pursuance
of any of the provisions of this Act,
be deemed to be public servants
within the meaning of section 21 of
the Indian Penal Code

No suit or other legal proceeding
shall lie against the Central Govern-
ment, the Board, advisory panel or
any officer or member of the Central
Government, Board or advisory
panel, as the case may be, 1n respect
of anything which 1s 1n good faith
done or intended to be done under
this Act”

are all normal and essential provisions
of law which aie generally put when
such Boards act Formerly they were
not put 1n the Acts themselves, they
were 1n the rules Now they are being
put in the Act 1t will be seen, there-
fore, that in the Act no substantial
change 1s proposed in the machinery
to be set up and the Bill purports
only to modify the Act for the pur-
pose of bringing it into line with the
recommendations of the Pailiamentary
Commuttee on Subordinate Legislation
I hope, therefore, that the House wall
agree to the changes as proposed 1n
the amending Bill

Mr CHAIRMAN Motion moved

[ RAJYA SABHA ]
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“That the Bill further to amend
the Cinematograph Act, 1952, as
passed by the Lok Sabha, be taken
into consideration ”

SHrl ANAND CHAND (Himachal
Pradesh) Mr Chairman, as the hon
Minister has just now said 1n moving
the Bill that i1t has a very limited
objective, I would not like to go in
detail into this matter, because I hope
that a time and opportunity would
come when, 1n the light of the work-
ing of the Cinematograph Act, as well
as the report of the Committee which
was appointed some years ago to go
mto the whole question of the cinema
as such, the Minister will have time to
consider the matter and to lay a more
comprehensive piece of legislation
pefore the House Such a measure was
laid before this Sabha in 1956, but 1t
was withdrawn I do not know what
reasons prompted 1ts withdrawal Any-
way, that 1s a matter which 1s not
strictly pertinent to the Bill which we
have before us here today.

Sir, 1in this measure which 1s before
us the question is one of putting into
the scope of the Act 1itself those provi-
sions which up 1111 now have been 1n
the rules The question of having
censorship on films 1s something which
has been accepted as a policy I will
not, therefore, go into the matier as
to whether 1t 1s advisable or other-
wise, because, we believe, we here 1n
India have wedded ourselves to some
kind of control on the exhibition of
films So the Board of Censors 1s a
forum which 1s an accepted forum for
the purpose

I would also not like to enlarge at
the present juncture upon the various
kinds of films that are being exhibited
today We have the foreign films, we
have the indigenous films There 1s a
lot of controversy about the films that
are being exhibited today in India,
films coming from America—crime
films—and films dealing with gangs-
terism But I would like to mention
one thing in passing, and that 1s this-
In India 1itself the standard of films
that are being put before the audiences
or are bemng shown 1n cinema houses
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has, to my mind, considerably deterio-
rated I do not know what the reason
1s It 1s apparent, of course, on the
one hand that anybody who Invests
money,—and 1 believe, making a good
film these days costs anything from
ten to twelve lakhs of rupees, 1f I am
not mistaken—the producer, has in
mind the question of getting back as
much of his investment as possible and
as quickly as possible Therefore, he
includes 1n the films scenes, exhibits
and certain other things which to his
mind are money-catching devices and
the moral tone of the film or its educa-
tional and cultural value 1s not in the
forefront But what I would like to
submit 1n relation to this particular
measure 1s that, to my mind, in spite
of the fact that we have a Board of
Film Censors, that there are certain
rules which guide them 1in censoring
the films, a large majority of films, I
would say, produced in India today
are such as leave much to be desired
I think 1t 15 not a question only of
deleting  scenes—taking away of
certain footage from a film—which are
offensive  There are certain other
things 1n a film which, to my mind, in
spite of the censor, have objectionable
features

I know that there are certain rules
about showing, let us say, parts of the
human body as such I am not very
well conversant with them For
example, a rule says that in certain
cases the legs of the female dancer
may not be exposed That might be
good n 1itself But what I say 1s that
the dialogue as such, especially the
comic element that we put in these
films, or the words spoken or the
motions made are, to my mind, much
more offensive than the mere fact of
the exposure of certain parts of the
body I believe there 1s much ground
for improvement 1n this particular
matter It 1s not a question which
may be strictly enforced and laid down
by rules Therefore, we must go to
the basic conception, and that concep-
tion 1s that the persons who censor
these films, the persons who are put
in charge of carrying out this work,
must be people who do not go by
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strict rules or certain 1deologies or
certain moral bias as puritans They
should see the film well and try to
take out those portions which are
offensive 1n character, offensive moral-
ly, offensive to people who see them
and who have certain amount of
inhibition about morals and so on

Sir, 1n the other House the question
was raised by somebody that the per-
sons who are to be put on the Film
Censor Board should be those who
have got nothing to do with this world
and who are a sort of Sanyasis and
Munzes, that they should have nothing
of the wordly, what I may call, neces-
sities or usages or should be far
removed from these things so that
they can have a very healthy and
moral influence on the film

SHrr V. PRASAD RAO (Andhra
Pradesh) Then they do not leave any-
thing in the film which can be
exhibited

Surt ANAND CHAND That, of
course, 15 something which I am not
standing here to support But at the
same time I think that there should
be what I might call a reorientation
of thinking and policy 1n the Censor
Boards from time to time And it 1s
not only by laying down rigid rules
that we will be able to do that

Now, Sir, another fact which I
wanted to submit in this connection
1s that these Advisory Panels, as they
are called, are also going to find a
place in the statute itself So far as
I have been able to understand, thes=
Advisory Boards are not functioning
State-wise, they are functioning, T
think, region-wise And, if I am not
mustaken, there are at present three—
one in Madras one in Calcutta and
one in Bombay When we are going
to develop films in the Indian langu-
ages, I think some sort of encourage-
ment should be given not only to
regions but to the States also In this
industry there are, of course, many
things on which 1t 1s dependent It 1s
dependent, to a large extent, on the
stars that are available 1in the States,
on people who are in this job, and up
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till now, I believe, Bengal, Madras and
Bombay have been the main centres
so far as film production 1s concerned
"The industry has got much to do

As I was reading somewhere, I think,
{ast year in 1958, Indian feature films
reached a total of something like 290
or 295 It 1s a very large number
ideed It 1s a very big industry, 1
belhieve, so far as the mongy guestion
1s concerned In the taxes alone some-
thing over 7—74 crores of rupees are
collected every year Therefore, being
an 1mportant industry, I would submit
that there might be more incentive
given to films or film production, not
only 1n the regions but in the States
in which today 1t 1s 1in infancy so that
the hidden talent in the country and
the hidden talent in those regions may
come to the forefront

Now, Sir, I would like to say a few
words about films, so far as they con-
cern the children of this country I
have been to a few shows of children’s
films and I have also some knowledge
of the Children’s Film Society While
reading the proceedings of the other
House, I was glad to find that many
Members supported the 1dea of a larger
number of children’s films being pro
duced 1 this country Now, Sir, n
India when we say ‘children’, we find
that there are different age groups
One age group 1s from 6 to 12 years
and another 1s from 12 to 18 years
Now these children are really the
future citizens of our country What
we show to them i<, to my mind, of
great importance Personally, I do not
like many of the films bearing ‘U’ certi-
ficates bemg exhibited in this country
and bewing shown to children or to
young persons Most of them, to my
mind, do not convey any healthy 1deas,
they have no proper theme, and over
and above that, they have almost no
moral value There 1s nothing that
the boy or girl takes away home
except a few catchy tunes which he
or she learns or the names of the film
stars who today, as everybody knows,
are much more popular than even the
Jeaders of the people 1n this country
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They very well know the names of
these film stars, although they may not
be knowing the names of even some
of our Ministers To that extent, of
course, they are welcome But in the
matter of 1inculcating certain good
pomnts among the youth of this country,
they have not been able to help very
much We find that the hon Minister
himself i1s an advocate of children’s
films He has given help to them
There 1s even that Children’s Film
Society I believe 1t has produced
some very good feature films, and now
an effort 1s being made to translate
them into the various regional langu-
ages as well But the point 1s that
we have to take into consideration the
number of children that we have in
this country I think, Sir, in a popula-
tion of about 40 to 41 crores we are
bound to have not less than 10 crores
of children below the age of 18 years
Our attempt of giving them two, three
or four films a year 1s, to my mind,
not at all sufficient Of course, there
15 the Children’s Film Society which
has been registered The Government
of India 1s giving some grants to 1t
and there are certain eminent people
who are associated with 1t But I find
that even 1n this Society the rules that
have been laid down are rather rgid
For example, if a State or an nstitu-
tion 1s gowng to become a member of
the Society as such, the contribution
that they have to pay every year 1s
something like Rs 25,000 They have
to contribute this amount to the Society
in order fo continue their membership
of the Society from year to year Well,
that might be all right so far as the
State 15 concerned, but so far as certamn
mstitutions are concerned, I think the
figure 1s rather on the high side Then
agan, Sir, In the matter of rules and
regulations, I think the Constitution
15 not flexible enough to admit a large
number of societies in the States
coming forward and participating in
that venture The basic 1dea 1s that
children’s films are to be produced,
and therefore we must offer some
incentives to encourage a large number
of people 1n the various States to
become members and produce more

and more children’s films, so that some

(Amdt) Bill, 1958
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better standards can be laid down 1n
that direction But that object 1s
defeated when we allow a rigid con-
stitution and when, Sir, such high
monetary limits are prescribed At the
moment 1t 1s not possible for a large
number of 1ntellectuals or private
societies to come and jomn such a ven-
ture Well 1n spite of that, 1t has
done some good work But my sub-
mission 1s that its funds may somehow
be augmented That 1s very important

The other point that I would like
to make 1s that some provision must
be made, compulsory if necessary, for
cinema houses to exhibit films even,
say, once a week, which are exclusively
meant for children This will produce
the desired mmcentive Of course, we
have no doubt smaller projectors—
16 mm They have no doubt helped
a lot so far as some schools or associa-
tions are concerned But we have got
to do something more in that direc-
tion Now there are three shows mn a
day, and on that basis there are 21
shows in a week plus the 22nd show
at 9 AmM on Sundays Out of these
22 shows if we reserve one show
exclusively for children, I do not think
1t would 1n any way, reduce the value
of these films or earnings from them
I think 1t will give the necessary incen-
tive to the countiry, and especially to
our youth

Lastly Sir, I submit that I have put
forward an amendment I do not
know what the hon Minister will have
to say about 1t But it deals with the
Board as such It says that not only
should the Board deal with certifica-
tion of films on the basis of adults
and others, but 1t should also take into
consideration the cultural and educa-
tional aspects of human life That
amendment I would like to move, with
your permission, at the proper time
But now the object 1s that those films
which lay emphasis on nation-building
and cultural activities and films which
have some educational value, apart
from providing entertainment for
children may find a separate place in
the body of the Act itself My object
in putting forward this amendment is
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to stress the importance of cultural
and educational values, apart from
these films providing eniertainment
and amusement That is a very impor-
tant question which we have to con-
sider That 1s all that I have to say

SurimMaTI T NALLAMUTHU RAMA-
MURTI (Madras) Sir, I know that the
Cinematograph (Amendment) Bill,
1958 1s only a further elaboration of
the Act of 1952, and what has already
been laid down i1n the Rules regarding
the composition of the Board of Film
Censors and the constitution of advi-
sory panels 1s sought to be brought
into the principal Act Therefore, Sir,
there 1s not much to be said on this
amending Bill, which 1s the result, as
has been pointed out, of the experi-
ence gained 1n the working of the Act
for the past six years Nevertheless,
I would like the hon Minister to con-
sider the following +two points for
bemng suitably included in the amend-
mg Bill, and I hope that this can b=
done

The first point 1s that there should
be a distinct category of films just for
consumption by children and adoles-
cents Clause 5A on page 3 of the
Bill describes only two categories,
namely, ‘U’ films, 1e. films styled as
‘aniversal’ and fit for public exhibition
to all, irrespective of age, and secondly
‘A’ filmg which are fit for adults only,
thus depending on the negative aspect,
namely, the exclusion of children from
such ‘A’ films That only shows that
the ‘U’ certificate carries with 1t the
meaning that 1t can be shown to
children without any harmful effects
This 1s a purely negative attitude By
adopting such an attitude we are losing
sight of a very valuable medium
which this industry provides for edu-
cafion and for giving proper direction
and gudance to our young people,
combined with attractive a!pusement
and entertainment

Then, Sir, according to the Act of
1952 and this amending Bill a child
becomes adult at the age of 18 years
whereas the Constitution of India has
laid down that the age-limit for a
citizen to exercise his right of fran-
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chise is 21 years. This only shows that
a person below the age of 21 years is
not fully mature.

Cinematograph
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Therefore, Sir, I submit that there is
all the more reason for having a sepa-
rate category of films for non-adults.
I would request the Minister to con-
sider this suggestion and have a sepa-
rate classification for example, ‘C’ for
cultural and children’s films. In my
opinion, Sir, it should be the concern
of one and all that our children should
have films absolutely different from
ihose meant for adulis. They should
be based on child psychology, so that
children might be able to get full
entertainment at their own level.

The second point is that there should
be some carefully thought-out criteria
for the selection of Chairman and
members of the Censor Board as well
as of the advisory panels. The Minis-
ter may kindly say if any set of rules
has already been laid down for fixing
qualifications for such membership. I
feel, Sir, that this is a very vital point
to be considered, especially when we
are considering the question of
children’s films. I am interested in
children’s films as an educationist, and
therefore I am very anxious that
nothing that would be harmful to
children should be released in cinema
houses. 1 also feel that certain
eminent persons in the field of educa-
tion and culture and personalities
commanding people’s confidence should
be requested to serve on such Boards
and Panels, so that certain proper
standards might be set up in the selec-
tion of films. Films, as we all know,
whatever may be said by certain
sections of critics, have come to stay
and it is a very mighty weapon, exer-
cising itd influence on the minds of
young and old, for good or for evil.
Hence in all countries it has been
realised that children’s films should be
different from films for adults and that
the themes, background and projection
of ideas and ideals should be chosen
with extreme care and for all this,
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expert educationists, persons with
insight into the child mind and experts
in child psychology are necessary.
Artists also should be of the right
kind, for directing the form and con-
tent of films for children. As we
have in education distinct stages from
nursery schools to the secondary
schools and so on, so also there should
be stages for the release of films for
the young. We have to place the best
of ideals before children away from
sex perversions, crimes and question-
able and subtle suggestions and wrong
attitudes to life. In 'most countries
this has been realised. The Hoover
Commission was appointed to study
contemporary modern trends in the
U.S.A. and it observed as far back as
1933—and their remarks hold good
even today—that films had injurious
influence on the minds of the young.
Research conducted by various social
scientists, psychologists and educa-
tionists in Western countries reveals
that the impression received by the
young, by seeing pictures made pri-
marily from the adult point of view
and specially with sex crimes and
escapist themes, tend to inculcate in
their conscious and sub-concious
minds an urge to live the type of
experiences that they visually witness
on the screen. Also the report of the
Departmental Committee on
“Children’s Cinemas” appointed in
Great Britain known as the Wheare
Committee, particularly condemns the
false values that everyday entertain-
ment films inculcate. It says:

“A large number of films are
exposing children regularly to the
suggestion that the highest values in
Life are riches, power, luxury and
public adulation and that it does not
matter much how they are attained
or used.”

Further on, it says:

“We are convinced that the
regular portrayal of false values is
more pervasive and dangerous than
the depiction of crimes and impro-
priety.”
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Even with strict censorship, these
films cannot be made suitable for the
young In many countries of Europe,
and America, special films for the
young are produced and in countries
like Soviet Russia, Great Britain,
France, Czechoslovakia, Switzerland,
Belgium, Canada and many other coun-
iries, they have made great progress
in this field In Russia they have a
number of children’s theatres In
Great Britain a Children’s Film
Foundation has been formed by the
film industry and it receives annual
grant from the British Film Produc-
tion Fund and films are produced
regularly and as a matter of conven-
tion these films are shown at special
children’s matinees all over the coun-
iry

In our country, Sir, stimilar efforts
have been made to prepare films sut-
able for children The Cultural Film
Society, a voluntary organisation 1n
Delh1 under the Presidentship of
Pandit Hridaynath Kunzru was started
in 1952, for showing foreign films in
Delh1 and to focus the attention of the
Government and of the people on the
need for special films for children and
also theiwr value This soclety, I must
say here, thanks to the keen mterest
evinced by our hon Minister Dr B V
Keskar and the support given by the
Government of India, established a
Children’s Film Society in 1955 T take
this opportunity to congratulate the
hon Minister on the good seed he had
been instrumental in sowing in this
direction, because the Children’s Film
Society 1s progressing from strength to
strength It only requires more and
more support 1n order to release suit-
able films for children I need not go
mnto details I shall mention only the
main objectives of the Children’s
Film Society Its purpose 1s to pro-
duce films for children and adolescents,
to bring out adaptations of foreign
children’s films for our requirements
and through Children’s Films Clubs to
create or inculcate a sense of appre-
ciation in the minds of children for
such films and establish children’s film
theatres The Children’s Film Society,
Sir, with 1ts President Dr Kunzru and
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Vice-President Shrimati Indira Gandh,
has taken a great deal of interest in
this work and 1t has come to stay.
Many films have been produced and
adaptations made To mention the
names of a few only, there are “Jal
Deep”, “Scout Camp” and “Char Dost”.
And there were a few short films too
and many foreign films have been
dubbed into Hindi I might say that
the very first film—“Jal Deep”’—that
was produced by the Children’s Film
Society won the first award in the
children’s section of the International
Film Festival in Venice and 1t has also
received the Prime Minister’s certi-
ficate of merit awarded by the Govern-
ment of India So this very first child-
ren’s film produced 1n India has been
considered the world’s best film I
may also add that these films are very
popula:r, for example, Ganga-Kki-
Lahren, and they have been exhibited
regularly in Sapru House on Sunday
mornings Audience research has been
scientifically conducted and this has
shown that these films have become
very popular with children and all
States have taken up this question and
are popularising children’s films and
State Committees have been formed
Especially 1n Madras they are very
enthusiastic  Our Education Minister
has taken keen interest and in Madras
our Children’s Theatre was opened by
our Prime Minister Pandit Nehru It
was mentioned that the amount asked
for membership was rather too much
But the Society must have funds and
therefore, this 1s essential and 1t 1s
for that that this 15 done In fact,
films are made in Hindi and in other
languages too “Jal Deep” has been
dubbed 1nto Tamil and 1t 1s being
dubbed mn Telugu and 1t 1s proposed
to be done 1n Malayalam Indeed
these films are most popular with the
children I need not say that “Scout
Camp” has been shown and the child-
ren were very enthusiastic over it
Very many persons have expressed
their opinions 1ncluding our President
Dr Rajendra Prasad and the hon

Home Minister, and these go to show
that we are going in the right direc-
tion When recently the 40 film pro-
Jectors were made as a gift to the
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Children’s Film Society by the USIS,
that 1s to say, by Dr Frank, one of
the local film stars Mr G Rama-
chandran, volunteered to produce
children’s films 1 Tamil at his own
expense Therefore 1t 1s clear that this
mentality that there should be special
children’s films, films switable for
children, 1s catching on and it only
requires on the part of the Ministry
to encourage the private sector in the
film 1ndustry to go ahead with 1t so
that a certain quota of their films may
be made specially as children’s films
The grant to the Children’s Film
Soclety should also be increased so
that not two feature films but twelve
may be produced so as to make it
possible for them to show one feature
film for children every month

The cinema houses must be directed
I think there should be a kind of strict
rule passed 1 do not know how the
Ministry 1s going to do 1it, but, as some
friend on the other side said, 1t should
be made compulsory for cinema houses
to show the children’s films either on
Sunday mornings oy on Saturday at
the matinee hours at a special or nomi-
nal rate

Finally, Sir, may I appeal to this
House that in the interest of our
younger generation and sound educa-
tion and to build a happy and healthy
nation a special classification of child-
ren’s films should be made This posi-
tive approach should be made instead
of merely a negative one of including
children’s films 1n the universal cate-
gory In order to promote this separate
classification, I feel that sufficient
direction should go from the so-called
film censors We should have highly
qualified people as censors and they
should give proper direction ln regard
to the type of films that should be
produced for children That 1s why 1
had said earlier that qualifications for
the censors 1s a very important aspect
Their duty 1s not merely to classify
the certificates as this or that We
must also find out the machinery for
the release of such films This also is
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very impoitant The Film Enquiry
| Committee of 1951, whose chairman
| was Shr1 S K Pat1], has stressed on
page 61 of its Report the need and
value of special films for children I
will not take up much time of the
House, going through the extracts of
that Report All must have seen 1t
but i1t emphasises the need for special
classification of children’s films

[ I have said this much to stress the

| need in the amending Bill for the

} inclusion of a separate category for
children’s films

|  Before concluding, Sir, I would Iike
| to mention a few points with regard
‘ to the perpetration of certain things
In our films due to defective censor-
\ g, I would say Something drastic
[ must be done to put a stop to such
| things The fitst and foremost 1s the
| length, the inordinate length of the
film I do not know what the Govern-
ment can do but I suppose they should
\ prese¢ribe some himit in regard to the
length, so many feet Then there come
dances, 1n season and out of season,
J songs 1n season and out of season, songs
irrelevant to the whole show These
are introduced in order to lengthen
the film, dances such as harvest
dances and other types which are
| neither foreign nor Indian, folk dances,
| harvest dances, country dances, etc,
unrelated to their background, for
example, harvest dances done by
maidens 1n fine georgette saris, with
} Jewels unknown to the area and with
Jerks and jumps that one never sees
! 1n any harvest dancers ordmnarily
dancing after a fine harvest This per-
version of culture and tradition should
be banned ruthlessly Also, historical
accuracy should be insisted upon
where history 1s brought in  Take a
monarch of any century They clothe
the monarch 1n some bizarre costume
saymg that he must always splash 1n
colour, 1n gold and jewellery and full
of glamour The court, they say, must
be a set court far away from all
history

I now come to the stars playing on

| instruments, especially the Veena I
4
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happen to know music, especlaliv
Veena and that 1s why 1 am saying
this You find the painful sight of a
star playing on the Veena A very
fine melody 1s being sung and while
the melody sung is in the low sthai or
notes, the star’s fingers are on the high
stha1 or notes of the instrument and
vice versa. This shows that she 1s a
big ignoramus in regard to musie,
especially with regard to that instru
ment It 1s a travesty of all that 1s
culture and music 1n our country and
that should be banned Then there
are the routine repetitions It has
become the fashion of the day to create
social films 1n which invariably there
1~ a rural landlord or a mirasdar who
3s ordinarily a miser In every story,
this 1s the same He has got a very
fine son who spends all his money on
education and comes back tip top, 1n
shoes, dress, etc There 1s, in that
s1llage, a poor family, a widow or a
woman whose husband has suddenly
disappeared for some reason or other
She has a lovely daughter That family
18 1n trouble, in debts and the debts
have to be paid The mirasdar who 1s
a miser drives these people into the
street The thing proceeds 1n this way
~hen ultimately, the son, who 1s edu-
cated, comes to the rescue of the poor
family Then the love story starts
Invariably they make patch-work of
such themes in almost every film as
1f we are bereft of themes 1in our social
life Then comes the question of senti-
ment, ecstasy I do not know from
where this kind of expression has been
taken When a girl falls in love, she
1s in ecstasy Whether she 1s a high-
class girl or a rural girl or a girl
belonging to the middle classes, when
she 1s 1n love, she takes a flower in
her hands and dances like a mad per-
son round a fountam, round a tree,
up hill and down dale and so on There
are also the jerks and jumps One-
fourth of the film is filled with this
kind of dances, an eye-sore, I tell
you She goes on like this with some
music behind the scenes Another thing
1s this While she 1s love-sick and 1s
singing away 1n one place, her lover,
in another place far away goes on
singing and dancing in the same way
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Surt D A MIRZA (Madras) The
hon Member 1s a Member of the
Advisory Committee

Mr DEPUTY CHAIRMAN That 1s
why she 1s saying all these things

Surimati T NALLAMUTHU RAMA-
MURTI I am not It is not a question
of my being there or not I am stating
the general features that ought to be
banned in any film that 1s produced for
exhibition, features that are not true
to real life or sentiment or culture or
tradition 1 am not particular about
this person or that person being on the
Censor Board In every film, such love
scenes are put 1n a very prominent
wav I have spoken to some of the
producers after seeing these films but
they say that all these aie required
for box-office success If, they say,
they do not put these things, people
do not buy tickets The way to popu-
larise any kind of idea 1s to direct the
people to the way of life that would
heighten their standard of life, not
lower 1t Some of the producers all
over India are trying their besi to
produce films of high standards For-
example, pictures hke Avvayar, Nan-*
danar etc, are very good The Censor
Board that 1s proposed to be formed
under this Bill must be given power
not only to act 1n a negative way,
which 1s to cut this or cut that, but
also be empowered to direct the pro-
ducers 1in a way that would enable
them to produce proper films

With theése words Sir I support the
Bill 1 would request the hon Minis-
ter to remember all these, especially
about film censoring about the need’
for a separate classification of child-
ren’s films and, inferested as he 1s
children’s films I am sure he will see-
that the ‘C’ category 1s placed in posi-
tion Not only that, Sir, but he must
also see that cinema theatres are made
available for the exhibition of such
children’s films And finally I would
request that encouragement be given
to such of those producers as have
undertaken to come forward to help
the proper display of the right type
of films irrespective of the return they
might get Many of them have come-
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forward and 1 hope the Government
-will help them. Finally may 1 also
be allowed to point out the need for
.greater assistance to the Children’s
Film Society? Thank you.

Dr. A. N. BOSE (West Bengal): Mr.
Deputy Chairman, I am sorry I can-
not welcome this Bill which is framed
with a negative approach. It comes
forward to prevent, to restrict, to
excise, to cut but not to offer a friendly
hand towards our growing film indus-
‘try. Sir, our film industry in spite of
all its lapses and faults has been grow-
ing by leaps and bounds. It has
:achieved laurels not only in this coun-
iry but the world over. It has already
‘made a name for itself and it can
compete with the best films of any
-other country. I had expected that
‘the Government would come forward
to encourage this vital industry, to
«encourage production and to under-
take production themselves, to give it
financial assistance, and at least to
raise the import quota for raw films,
to make a more liberal distribution of
raw films to deserving producers. I
‘had expected that the Government
would come forward with a scheme
for producing children’s films. I had
-expected that the Government would
come forward with positive ‘C’—films
made for children instead of negative
‘A’—films not made for children but
for adults only. Sir, the Government
is not the fittest institution to become
a moral censor, the censor of public
morals. Not only the Government but
the Government officers also are not
the best custodians or censors of public
morals. This very day during ques-
tion hour a reference was made to a
menu card which was printed and
distributed for a dinner for the enter-
tainment of the Test cricketers from
West Indies. I had the fortune or mis-
fortune to see this card. It bears the
photos of glamour girls with a mere
apology for clothing and I wunder-
stand—if I have no wrong informa-
tion—that high officers of Government,
responsible officers, attended this
party. Sir, I am not blaming anyone.
We are men of flesh and blood with
@ur faults and with our weaknesses

|

he be an official or whether he be a
sportsman, if he chose to attend a func-
tion like, this. Nor do I blame the
glamour girls who showed their
charms Dbefore a distinguished body
like this. But what I mean is that
none of us should arrogate to our-
selves the position of being the moral
guardian over others. None of us is
free from sin so as to enable us to
pelt stones at others and so we should
not assume the role of being a
tutor of morals or a censor
of morals over others.

Then, Sir, what is the code which
the censors will introduce and enforce?
Are there any fixed moral values?
Can anyone say that this is moral
and this is immoral? Are not ideas of
moral values changing from age to
age, from time to time, from country
to country? Take for instance drink-
ing. If there is a drinking scene in a
film, is it to be regarded as immoral
irrespective of the context or the cir-
cumstances? If drinking is demons-
trated in a film just for the purpose
of showing the evil effects of drink-
ing, should it be regarded as moral
or as immoral and fit for excision?
Even when shown for a moral pur-
pose, for a healthy purpose, the scene
may have quite the opposite effect on
different people. It depends entirely
upon the constitution, the psychologi-
cal nature of the person who sees the
scene.

Surr H. P, SAKSENA: (Uttar Pra-
desh): Will it not be best to avoid
seeing films altogether, avoid going to
the cinema houses altogether?

Dr. A. N, BOSE: That will be cut-
ting down your head because of
headache. If you have headache, you
don’t cut down your head.

Sir, on page 3, in clause 4 it is
stated:

*“5B. (1) A film shall not be certi-
fied for public exhibition if, in the
opinion of the authority competent
to grant the certificate, the film or
any part of it is against the inte-
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rests of the security of the State,
friendly  relations with foreign
States, Public order, decency or
morality, or involves defamation or

contempt of court or is likely to
incite the commission of any
offence.”

This is too vague and too comprehen-
sive. It is the function of art to ex-
pose social injustice and if a gross
social injustice is exposed, it might
well lead to some disturbance of
public order.
public conscience and lead to a very
peaceful rectification of the iniustice
or it might otherwise lead to  some
violence or disturbance ultimately cor-
recting the injustice. The words
‘decency or morality’ are too vague.
Who is to decide what is decent and
what is indecent and what is moral
and what ig immoral? Sir, our old
temple sculptures are full of repre-
sentations of sexy and erotic scenes.
These find place in our documentaries.
Nobody ever thinks of cutting out
these sculptural designs in our ancient
architecture. Some people might take
it into their head that Venus de Milo
is obscene. Who is to decide whether
these works of art representing sex
and erotics are moral or immoral?
And this Bill does not set forth any
qualifications or attainments for the
selection of Chairman and other mem-
bers of the Board who might draw up
this fine line between sex and sexua-
lity. Even assuming that  gross
sexuality finds vent through films, is
the sexual impulse curbed by taboos
like these? They only create an
unhealthy inhibition. My smali ex-
perience has been that when a film
with an ‘A’ certificate comes to  be
shown in a cinema house young peo-
ple and adolescents are attracted to
go and see it.

Mr. DEPUTY CHAIRMAN: You
can continue after lunch.

The House stands adjourned till

2.30 p.m.

The House adjourned for
lunch at one of the .clock.

108 R.S.D.—4.

It might either arouse !
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Dr. A. N. BOSE: Mr. Deputy Chair-
man, I was just going to say that the
urge of sex cannot be curbked by
taboos. If you try to do that, it only
comes Oui more violently, through
more anti-social channels or creates
unhealthy inhibitions. From my little
krowledge I find that films which are
aavertised with an ‘A’ certificate be-
come an additional inducement tc the
adolescents. An ‘A’ certificate is an
nducement not only to adolescents,
but to adults as well and that is why
many film producers would prefer an
‘A’ to a ‘U’ certificate.

SHrr V. K. DHAGE (Bombay): ‘A’
means adult only; ‘U’ is universal—
is it?

Dr, A. N. BOSE: Yes, I do not find
in the Bill any age limit between an
adult and a child. Might be, it is in
the rules. Even if there is any limit,
who will verify the age, who is to
control and see that the children do
not go to a film meant for adults only
and who are to be responsible for ex-
ercising this control—the guardians ot
the children, or the cinema authorities
or the police? In clause 5, page 4, we
find that any police officer, who might
be suspecting that in a hall a film
with ‘A’ certificate is being seen by
children or adolescents, mav enter
into the hall and exercise his power
to see that the children do not witness
the show which is meant for adults
only. I cannot imagine a more patheti-
cally funny scene, a police officer
forcing his entry into the hall and
then driving out adolescents who have
mustered strong to see a film which
has been advertised with sexual
scenes, scenes smacking of sexuality.

Suri V. K. DHAGE: Focussing of
sex.

Dr. A. N, BOSE: You cannot check
vice in this manner. After all, vice
is more ingenious in evasion than vir-
tue is in detection. The clipped por-
tions of the films appear in advertise-
ment panels in the advertisement
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columns of the newspapers, open to
the gaze of a larger number of the
public. Is there any provision to
check this display? In spite of rigid
censorship, ‘rock-n-roll’ films are fiood-
ing the market. What is the provi-
sion to check this flood? When in an
Indian film, a scene of a kiss or an
embrace is shown, it appears to be
revolting to the censors. But when
Western films make a riotous orgy of
these demonstrations, we almost shut
our eyes . . . ‘ .

Sur1 V., K. DHAGE: You see them,
I mean the censors.

Surr V. PRASAD RAO: The cen-
sors see them.

Dr. A. N. BOSE: In some respects,
the provisions of the Bill are not
merely negative, but even positively
dangerous to.free institutional enter-
prise. There might be some case for
censorship against  professional film
producers. But there is none against
schools, educational societies, clubs
or associations, which might be pro-
ducing and showing educational and
cultural films for their own cliantele
or for the public at large. The Bill
does not provide for any exemption
from censorship on their behalf.

Then again, on page 4, in clause 4
(6), lines 25 and 26, while persons
whose certificate has been withdrawn
and persons whose ‘U’ certificate has
been changed into ‘A’ certificate, have
been given an opportunity to represent
their views before the Government,
those whose films have been suspend-
ed from exhibition altogether for a
certain period have not been given any
such opportunity. When a direction
has been issued for the suspension of
exhibition of a film for a particular
period, extending upto two months,
no opportunity is given to the person
concerned for representing his views
in the matter. I do not understand
why thig  discrimination is made
against these people Sir, I quitle ap-
preciate that the intention of the hon.
Minister is good. I shall agree with
him that there is a dangerous drift{ in
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our cinema. Where I differ with him
1s as regards the means he is going to
adopt. The means which are envisag-
ed in this Bill are not conducive to
the growth of a sound and healthy
film industry. In the first place. this
Bill does not set up any code the
censors will follow. In the second
place, this Bill does not specify the
gualifications which the censors must
possess. Sir, I submit, that it is not
at all possible to fix any code dis-
tinguishing between morality and im-
morality. Neither is it possible to find
any persons, whatever might be their
qualifications, who are competent to
make the finer discriminations between
good and bad, moral and immoral. I
do not say that the film producers ’
should be given a free hand, that they

must be allowed to indulge in any
kind of immoral demonstrations. Let
them be punished if they are guilty

of moral turpitude, just as you treat
an obscene book, just as you ftireat
pornography in speech, in conduct, or
in writing. Let the film producers be
treated in the same manner. I am
opposed only to statutory control. Let
there be control bv all means. Let
there be a non-official Board of Cen-
sors as in the UK. and for the
rest, I think, public opinion, public
conscience will assert itself in  due
time and do the needful.

Thank you.

Dr. SHRIMATI SEETA PARMANAND
(Madhya  Pradesh): Mr. Deputy
Chairman, I am glad this Bill 21as at
last seen the light of the day, because
as early as four vears back, the hon.
Minister had promised a comprehken-
sive Cinematograph Bill. Once it was
introduced. Perhaps it was with-
drawn. 'But even today, I feel that
the Bill is very disappointing and is
not meant to cover all the hopes
raised. Everyone of us is aware about
the agitation in the country, about the
nature of films. Even in the Consalta-
tive  Committee and even in this
House, it was for the first time that a
Resolution of this House was accept-
ed by Government, moved by Mrs.
Lilavati Munshi then, with cerfain
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modifications suggested by the hon
Minister. The criticism that was laid
before the House was known to the
Minister, and yet what do we nnd?
We find that the Bill 15 not really
touching any  of those points The
Ministry took the trouble, 1954
perhaps, to hold seminars, and a ‘ady
from England, Miss Norris, was pre-
sent, and producers of film like Sohrab
Modi and other persons were asked to
speak why the standard of film should
not be raised. They put forward their
difficulties that box office receipt was
the chief factor ultimately in sp:te of
their best efforts to do their duty by
the country. They said they did not
lag behmnd anybody in the country to
see that the future of the couung
generation was not affected by  the
films. They said that some of them
had become broke Sohrab Med,, I
remember, said so about some iilms
which were meant to be put before
the people showing the glorious pas*
«of the country.

Then 1t was suggested, I remember
—the hon Mr. Kunzru 1s not hcre to-
day—that the Government would move
for having a Film Finance Coirpora-
tion, and there was a suggestion that
some films should be made which
Government considered ideal, where 51
per cent of the finance should come
from Government. I do not know
where all these things have gnne
They seem to have been forgotten by
the hon Minister in his zeal to see
that ‘shastriva sangeet’ becomz=s the
order of the day and film music does
not really catch the imagination of the
yvounger generation who would then
be apt to forget ‘shastriya sangeet’
Well, that was a good effort. but at
the same time he did torget the 1mpor-
tant part of the Ministry’s work,
namely, that that was a thing which
was never expected from the Thon.
Minister when he took up this Llinis-
try with the zeal and interest he
showed 1n this subject

Sir, we are apt to forget the impor-
tance of wvisual education 1n our
various problems of the day, economic
and other matters, particularly fcieign
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affairs over which I do not understand
why we are so much exercised when
the very ground under our feet is
sinking, when the whole house in
which we are stying 1s on fire or like-
ly to be on fire, because the tuture
of our children 1s at stake, children
who are being brought up under the
influence of these cursed films tilay,
crime films full of other aspects of
life which are neither Indian no-
Western Sir, everybody realises that
visual education is an 1mportant part
of education, and films can play a very
mmportant part 1n bringing the na.lon
1o a proper standard from ali points
of view 1n the shortest possible time
and not only as far as the educauon of
children 1s concerned It i1s for taat
reason that various Ministries go to
tre Information and Broadcasling
Ministry with a request to piroduce
films for them The Labour Mimstry
go to them on some subjects about the
conditions 1 mines and other places,
the Education Minstry about films use-
ful for being shown to children, the
Railway Ministry about films regard-
g places of interest mn the ccuntry,
tke Health Ministry about filus on
faimly  planning, and so on Ihat
being so, Sir, 1t should be quite obvious
to the Ministry that 75 per cent. of
1ts energy, time and resources should
be devoted to the proper development
of the film 1industry and the proper
guidance of that mdustry Sir, I wisn
that the Ministry had applied 1itself to
this question with that convictien and
zeal as 1t did to a subject like televi-
sion. In this poor counfry theie are
very few people who would be abla to
use the television sets; very few peo-
ple within the radius perm ssible of
20 miles at present 1n big towns
would be able to use this 1elevision
cnly through sets provided 1n punlic
places by the Ministry Who are the
people, Sir, who would be able +to
benefit by television except the com-
mercial people who will be akle to
sell their sets? It is they who are
iterested, who are f{rymmg to oTer
perhaps some  temptation »~f giving
some free set which they have brought
for exhibition 1n our country cnd also
cf providing some sets whick  they
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could not take back as perhaps tihe
niodels have become old and the ex-
penditure over taking them back would
not be worthwhile. We are very gul-
lible, we are taken in, and they per-
suade us to spend on television. It
would be like putting the cart befcre
the horse if this country which can-
not give its people even food to eat,
where 80 per cent. of the people are
going about without shoes on their
feet and where perhaps 40 or 50 per
cent. of the people have not even
houses which can shelter then: from
sun and rain, were to spend even inat
small portion of its money on televi-
sion on the ground that it should not
seem lagging behind other countries.
What is the use, I would ask, of show-
ing that we are marching along with
other countries only by imporiing
scientists and going with a begging
bowl all the time not only for our
scientific advancement but also for our
daily bread? That scientific advance-
ment can come within six months
when the time comes. It is not a
very difficult thing these days.
The commercial people who wre
anxious to sell more material wil:
themselves provide the scientists and
the wherewithal.

Sir, these remarks may look some-
what not cannected with the Bill
But, Sir, the opportunities to speak on
such an important subject and to put
before the Minister the most impor-
tant points on which the women, the
people of the couatry and the educa-
tionists have been exercised, witheut
having any help given to them and
feeling helpless, are so few that only
on the floor of the House this matter
can be given its due importance. And
so, in this First Reading, I hope, the
Minister would not think as is the
fashion with many Ministers tc say
having the chance of the last word to
speak, that matters relevant and ir-
relevant were discussed. Matters
may be relevant and irrelevant to the
particular clauseg that may be brought,
but the relevant point is that clauses
which should have been brought have
not been brought.

[ RAJYA SABHA ]
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Now I would also like to point cut,
Sir, that with this attitude there is
so much, if I may wuse the word,
confusion with regard to the correla-
ticn of the different Ministries in the
raatter of the cinemas and the films
and the functions they have to per-
form for the advancement of the
vounger generation, that we see such
spectacles, there being no decision as
to who should deal with the import
aspect of a film and who should deal
with the export aspect of a fiim,
whether it should be the External
Aflairs Ministry which should “ee
whether a  certain film is good for
keing sent abroad or whether it should
be the Education Ministry  which
should send it abroad. We have seen
films being sent abroad without any-
body going into the question, on the
ground that people have every right
to have free trade. If we can put
restrictions on certain things that are
riecessary for the country as not to be
sent abroad, is it not our duty and
the duty of the Ministry to come for-
ward and say that when the exhibition
of certain films or certain poriions of
them which may go without much cri-
ticism here would still bring dic-
credit to the country, they should not
ke sent? It should be the duty of the
Ministry. People may come from
outside; they may take films ar.ywhere
they like and ridicule our country in
ithe eyes ol the world. I would here
refer to the films ‘The Cinevama’ and
‘Round the World in Eighty Days’. I
asked a question on the flocr of the
House whether the Ministry was con-
sulted in this regard and strangely
enough, the question was transposed
from the Ministry of Information and
Broadcasting to the Ministry of Com-
merce and Industry as if ‘hey had
something to do with giving permut.
Why it was not sent to the Home Min--

istry for allowing that gentleman-
to come, I do not know. With this
confusion, anything could happen.
After all, what would prople say

when in this twentieth century, in
1959, this film is being shown three
cr four times? Millions of pecople go
to western countries like England, ete.

It is shown in the film that in India
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today, only to maintain frictica on the
sliding motion of the Darjeeling-
Himalayan Railway train, two men sit
in front of the engine and go or pour-
ing some sand on the track instead
ol devising some mechanica! method
to stop the train from slipping wack.
And the whole train is shown as going
backwards. It may be a  sense of
humour. And so many anachronisms
are shown in that film. Iin the flm
relating to sixty or seventy years ago,
the performance of ‘suttee’ :s cshown
in the forests of Madhya Pradesh. A
geep forest is shown near Allahabad
where ultimately that princess who
was to have committed ‘suttee’ was
rescued by the gentleman who went
round the world in eighty days, and
finally he married her. If somebody
had taken care to see that such things
were not shown, it would have been
better. Similarly, there are other
features also which I do nat want to
go into. Immediately the word ‘Alm’
is brought, at once without much
thought of going into the whole ques-
tion, somebody in the Secretariat
thinks that ‘ilm’ must mean ‘raw Alm’
&nd that ‘raw  film' must ge to the
Commerce and Industries Ministry.
And what can the Commerce and In-
dustry Ministry do about this? So,
with regard to the films that are im-
ported, some confusion goes round I
am open to correction, about 1,500
fiims from abroad were imported last
year as against about five hundred
odd films produced in thts country. I
would like to ask the hon Minister
whether, with the machinery that has
been devised here for exaruining and
censoring these films, it is possible to
examine these 1,500 films? As a result,
what happens? These films, because
of the method of censorship, ate not
examined as closely as they deserve to
be. Either they should be censored,
or do not have them. There should
not be double standards. Our film
producers always complain that we
have different standards for foreign
films and for our films,

It the obiject ig not only to see that
there is consistency about the life in
our country but also that the younger
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generation particularly is saved from
the deleterious effect of bad exhibi-
tion or of seeing bad films, I do not
think we should allow in our country
the exhibition of crime films and
gangster films. Because those films
are very popular and get better box-
office receipts, our film producers also
have started copying them. And the
crimes that are depicted, I feel, would
create sooner a nation of criminals
than a nation of people who are devot-
ed to learning other things. In fact,
that is what has happened in America,
If you were to meet and talk io edu-
cationists, many of them would say
that the films have had a bad effect
on people there. I would here refer
to one or two films of this type. One
1s ‘Aparadhi Kaun’ and the other 1s
‘Hill Station.’ The portions that I
would refer here are crimres, such as
showing the key-door to an under-
ground cellar, where to hide criminals
or where to carry on gambling. The
films depict breaking of glass by
throwing acetylene flame, opening of
safes, playing on guns, switching off
the lights and removing the jewellery
from the neck of the lady whose birth-
day was being celebrated, cutting tele-
phone wire, cutting the signals and all
these things. Is it necessary to have
them? It may be said that it is life;
it may be said that the younger gene-
ration of people who have not been
reading books have not been spoiled.
But you have to appreciafe that films
are seen by uneducated pecple; parti-
cularly those living a dull, drab life
want to have some sort of entertain-
ment. These films ara sean by people
for their music and other attractive
aspects; they are seen in the villages
by very young children and the im-
pression of these on them 13 very deep.
Very often, when children were asked
whether they learned such things, they
said that they saw them in the cinema.
In some of these films like ‘Ek Hi
Rastha’, Daisi Irani or somebody is
brought in as a child in imitation
of Shirley Temple. She is shown, in
a certain act of injustice to the mother
by the father, as pointing the pistol
at the father. And there are many
things like getting rid of a person you
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do not want in public life by asking
a driver to run down and kill him.
There are many things of that type.
I would like to say that if there is
an effective censorship, these things
would not come in. Our hon. Minis-
ter is keen on Shastriya Sangeet, as
he rightly is proud of our -culture.

- We are all proud of it. But it is no
use doing one thing on one side and
on the other, keeping your eyes shut
to the most important aspect which is
having a greater effect of spoiling our
national character, our national life.
I would refer to the present day films
where practically every film has some
sort of a dance scene, as is done in
hotels today. Women in ugly, strip-
ped dresses are dancing in a very
crude and vulgar manner, and parti-
cularly, life that is neither western
cultural life nor Indian cultural life
is depicted

Surr V. PRASAD RAO: Is it any
life? '

Dr. Surrmati SEETA PARMANAND:
....through the so-called Goanese
type of Hindi. I do not know which
type of life is being depicted there.
I was talking to a most important
person—I will not mention name—
concerned with the censorship of films,
and he said, if you hke to see the
argument that these producers would
give, it is that our big hotels are stag-
ing this type of crude life as enter-
tainment. A woman is brought on
the stage and she is asked to dance in
such an ugly manner; neither it is the
classical dance of the west or the east,
nor is it any jazzmusic. It is in such
a vulgar manner which I had seen in
1937 going round to see the night life
of New York. Therefore, it is no use
sitting in complacency here because
under Article 19 of the Constitution,
freedom of expression is given 1o
producers, such as it is given to any
writer or any public speaker or a pub-
lisher of a paper. It is no use being
afraid of the High Court judgements
some of which have gone in favour of
some of the producers who went to
the courts against certain decisions
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regarding  censorship. The plain
thing to do is that Article 15 of the
Constitution gives us power, in the in-
terest of moral and ethical standards
to take steps to curtail certain liber-
ties, But if this is not enough in the
light of judgments of High Courts, and!
even, maybe, of the Supreme Court,
it was high time, before this Bill was
brought, for the Ministry to have taken
steps to change the Constitution in
the interest of the country’s future.
It is such a serious matter. I feel we
are sitting on a volcano today as our
Prime Minister said in another place:
and in another context at Delhi Uni-
versity, but it has connection with this
also, that when nearly thirty to forty
years have passed between one gene-
ration and the other we are not in a
position always to know what is going
on in the minds of the younger gene-
ration. We are so much cut away
from them. We are here training our
younger ,generation in a different
manner by just ignoring the effects of
this. No less a person than Dr. Kane,
who is sitting here, was telling me
during recess that there was a time,
some fifteen or twenty years back,
when he used to make it a point to go
to a picture once a week for enter-
tainment, Now the films are so hide-
ous and ugly that somebody said,
“Don’t you open your eyes”. I would
say that I know some people who
close their eyes when they see some
ugly and hideous scenes in the films.
He said he has stopped going to the
cinemas. I should say that the Minis-
try should have, after consulting the
party DPeople, put before the people,
the need for changing the Constitu-
tion. The producers themselves have
said this. No less a person than V.
Shantaram, when he had come before
the Consultative Committee, said that
if they were guaranteed certain pro-
fits by taking care that certain films
did not become failures, they would
co-operate with any policies of the
Ministry.  Something should have
been done. When we are wasting
money over plans and over so many
projects, over useless buildings that
are coming up, when the schemes
which are to be taken up in these
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buildings are not ready, I am sure the
country would have given money for
this entertainment, for this arm of
education by raising even a loan.
That should have been done,

Cinematograph

Sir, I would like also to say that
before such Bills, which leave much
to be desired, are brought in the busy
legislative programmes in the House—
there 1s not much time agamn and
again to bring this Bill—t would have
been better i1f the Consultative Com-
mittee of the Ministry and such Mem-
bers of Parliament as are interested
had been taken into confidence and
had been asked to make any other
suitable suggestions,

Sir, I would like also to pomnt out
here that something has to be done—
this 1s the first reading—by the Minis-
try to reduce the number of imported
Tforeign films. Many other countries
are domng 1t. They are res-
tricting 1t, I think, to as Ilow
a percentage as 10 to 20 of the pro-
duction of films 1n their country, while
here we are importing three times the
number of the films produced in our
country.

Sir, having said that, I would also,
before I go further, like to refer to
the agitation raised by women, parti-
cularly in Delh1, where very often 1t
is difficult to get more than 200
women from the middle «class and
lower middle class because of their
family obligations and duties in the
house, as many as 4,000 women had
collected at a meeting conducted by
Adarsh Mahila Samaj in front of the
Laxmi Naramn temple, which is popu-
larly called Birla Temple—Birla, is
made the twelfth mncarnation; perhaps
money 1s the god thése days.

Mr, DEPUTY CHAIRMAN: We are
not concerned with all this.

Dr. SHrRiMATI SEETA PARMANAND:
I am coming to this. This Delhi meet-
ing demonstrated and even wrote to
the Prime Minister and to some higher
persons who are not supposed to be
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mentioned in this House But nothing
has been done with regard {o chang-
ing the censorship of the films

Secondly, the time for seeing films
in places like Delhi and Bombay has
also to be changed. The hon Minis-
ter might say this i1s not his function;
it 13 the duty of the Home Ministry.
But what I am pointing out here 1s
that there has to be co-ordination.
Information does not mean giving in-
formation 1n any way, without seeing
to the effects of that information, with-
out seeing how it comes in the way
of children going to colleges Many
students go from home from far off
distances telling their parents that
they are going to schools and colleges
but they go to these cinema houses.
Sir, 1t 15 high time that not only the
interest of the trade 1s seen, but the
interest of the younger generation,
therr right to have an education, which
1s not sullied by such factors, 1s not
interfered with by such temptations,
1s made available to them

Coming to some of the features of
the Bill, Sir, I would like to mention
here the question of certification—
“Universal” and “Adult” under sub-
section (1v) of Section 4 of the Bill.
It has again come in sub-sections (1i)
and (i1) of the same Section.

How 15 1t possible in our country, as
was pointed out by Dr. Bose just now,
to implement this “Adult” and “Uni-
versal” certification® It 1s found, as
a rule, that when “Adult” 1s put, not
only here, even 1n England where they
have the means of checking the age,
and people there are more law-abid-
ing—it acts as an advertisement for
rush to the cinema. In our country
it 1s very difficult to check the age,
because of what 1 suppose mal-
nutrition and other things, to say who
1s 18 and who 1s 25 Sometimes a man
of 25 looks 18. As a result, Sir, 1t
would be better if—I am making this
suggestion for incorporation—“adult”
films are shown either on certain days
or only at late hours so that in the
general rush when people are wait-
ing—sometimes what 1s usual with our
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cinema people is they will show one
show “Universal” and the next show
“Adult”—people do not get mixed up.
So, if some device of consulting the
exhibitors themselves is found to make
this practicable, that would be better.
Otherwise I would suggest that
altogether different‘theatres should be
built for adults where a check could
be exercised. Something will have to
be done; otherwise this distinction has
not much meaning, not much use.

Sir, the trailers of “Adult” films are
always shown when films with “Uni-
versal” certificates are being shown.
That again creates a craving for see-
ing films which the people are not
meant to see. Apart from the posters
which are being put there—I am glad
the Delhi picture houses at least have
stopped these posters as a protest—
the cinema advertisements in the
newspapers also are rsomething in
which the Ministry by taking the help
of the Home Ministry should have
done something, and should do some-
thing.

Sir, with regard to the children’s
films, I would like to say a word. It
is a good thing that children’s films
should be produced. Not only that, it
is very essential that there should be
some sort of provision for entertain-
ment of children—by children here
I would really mean those that are
below ten years. But the type of
films that are produced, howsoever
educative they may be, as far as child-
ren below ten are concerned—I am
speaking of Ganga Ki Lehren—go over
the head of these people. Similarly,
films like Scout Camp. I do not know
what is there in it for children. I
am referring at the moment to child-
ren below ten. I would come to adole-
scents later. Even the children
seeing those horrifying scenes about
Dakus in caves get so much frighten-
ed that they would never like to see
them; they would close their eyes.
Sir, we imported a film from Russia.
It was a very good film. I forget
now what that film was. But we

have to make some distinction bet-
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ween the films suitable for different

age groups. If we want our little
children to see films, they should
really be guitable to them.

There is another thing also. I have

heard something about the film ‘Haria’,
although I did not see that film my-
self. It shows a person who is sup-
posed to get into the I.A.S, as if that
is the greatest triumph or human
achievement. That person is shown
as pushing some lady school teacher
into a ditch or something like that.
Now, Sir, little children only see these
pranks. Pranks which are natural
should be allowed. But there is no
point in teaching such types of pranks.

Then, Sir, I would like to say some-
thing with regard to expenditure on
these films. I am told that on the
film ‘Scout Camp’ about Rs. 90,000
were spent. I do not know about
‘Haria’. There are many people who
would be prepared to sell you a film.
Children’s films need not be of a
three-hour or four-hour duration.
They need not be as lengthy as 12,000,
13,000 or 14,000 feet. As a matter of
fact, it would be much better to give
scope to private enterprise in the
matter of these small films in order
to see if expenditure on them could
be reduced and more films could thus
be made available. If four or five
films could be produced for the cost
that is at present incurred on one
film, I think we would be gainers. I
would also suggest that films of the
type of ‘Scout Camp’, which deal with
adventuge, camp life and discipline,
are useful for children of the age group
of 12 to 18 years. We should take care
to see that little children are not
shown those films. Then among these
films also there are two classes,
Class I and Class II films.

Sir, having said all that, I would
like the hon. Minister to tell us as to
what is going to be done to start a
film corporation for financing these
films, of course, not undertaking them
completely, because all such ventures
become very expensive. That is all
due to inexperienced persons running
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them. At least there should be 10 to
20 films per year and we should see
whether the public appreciates them
or not. I would therefore request
that this question should be taken into
consideration not only by the Ministry
©of Information and Broadcasting, but
it should be tackled in consultation
‘with the representatives of five Minis-
tries which I mentioned just now,
namely, the Ministry of Health, the
Ministry of Labour, the Ministry of
‘Commerce and Industry, the Ministry
of Community Development and the
Ministry of Education. We should
iry to produce films which make a
real difference in the life of the peo-
Pple of this country. We should try
to stop the influence that is created
by films exhibiting crime and gangs-
terism which are being shown. Our
films which copy those things should
not be given any certificate.

Then, Sir, one word more with
regard to the number of censors men-
tioned here. It has been stated that
they are paid a fee of Rs. 10. It does
not really matter whether they are
paid this much or even nothing at all.
‘The point is that the number of cen-
sors today—1I am talking of Bombay—
being ten and the number of films to
be seen there being perhaps 600 or
700, some of the censors find it very
boring to go there and sit throughout
the duration of those films. Usually
what is done iz that a censor goes
and sits for about one hour and then
he tells his colleague “I am of the
same opinion as yourself, and please
take my signature; I am signing this.”
And what is worse still? I know it
myself that sometimes the opinion
about a particular film is written in
advance by some kind-hearted officers
and these members are asked to simply
sign it. What is the use of such film
censorship, I would like to ask? I
would, therefore, like to suggest that
at least 100 people are necessary on
this body, and each of them should
not be given, in a year, more than ten
films to be seen, and that too at the
rate of not more than two or three in
three months. Then only will they
be able to feel that this is not just a
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duty to be done without any
relevance to the importance attached
te it, and then only will this censor-
ship have some meaning.

143

Sir, there is just one more sugges-
tion. Though film cuts are intro-
duced, yet when any member of the
advisory panel goes, with the help of
a free pass given to him, for check-
ing conditions of safety and other
things, there is no indication for that
person to go and find out from the
box office or the manager's office as
to what portions have been removed.
Sir, the checking system in our coun-
try is so slack that there is nothing
to prevent anybody from putting in
those portions which were actually
removed by the Board. So, Sir, it is
very necessary that a detailed des-
cription in respect of such persons
who are entrusted with this duty
should be available in the manager’s
office in order to see whether the por-
tions objected to have been removed
or not. That is not being done at
present.

Lastly, Sir, it is impossible for the
Government to achieve its objects
through its paid censors, when this
task is so big. It would, therefore, be
desirable for the Government, through
various organisations, especially social
organisations and women’s organisa-
tions, to have a six-film club or a
twelve-film club where members can
offer their comments and criticisms
about a particular film. Such criti-
cisms will, I suppose, be of consider-
able help to the Chairman of the
Board of Film Censors. If that is
done, I think, it would make a world
of difference, as far as the general
interests of the public are concerned.

-The public will also feel that the Gov-

ernment does care for its views. At
present, Sir, in whatever section of
society you go, you will find com-
plaints that the members are doing
nothing about the type of films that

are being shown and the havoc
that is being played in these
matters. For this reason, Sir,

I would like the hon. Minister to {ake
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interest in these matteis, and I think
within one year or so something can
certainly be done to see that filmxs of
realIy suitable types are shown and
there is not much cause left for com-
plaints. With these few words, Sir,
I support the Bill,

Sart T. S. AVINASHILINGAM
CHETTIAR (Madras): Mr. Deputy
. Chairman, Sir, my observations on this
Bill will be very few. The influence
of films on society is indeed tremend-
ous. In fact, fashions are copied,
gangsterism is copied, crimes are
copied and other evils are copied not
only among the lower classes of peo-
ple, but also among the middle and
higher classes of people. So it is
very necessary to see that the fare
that we give in the films is something
which does not degenerate society.
This question, Mr. Deputy Chairman,
s a very difficult one. When enter-
tainment is provided, you cannot make
it didactic. You cannot make it cen-
sorious. People must like it. Yet,
Mr. Deputy Chairman, I would like
to say this and refer to one matter in
addition to the many things that have
already been mentioned here, We
see in some of our films, as opposed
to what is obtaining in other countries,
Hindu gods and goddesses being
portrayed in the mast abominable
manner. Krishna is being partrayed
and the way in which it is done is
such that you have the greatest con-
tempt for Krishna after seeing that
film. We see Siva and Parvati being
portrayed and after seeing the film
one has the greatest contempt for
Siva and Parvati.

Surr M. GOVINDA REDDY
(Mysore): Parvati with lip-stick.

Serr T. S. AVINASHILINGAM
CHETTIAR: That is not how we build
up cultural values. The influence of
films is very great and sometimes even
Deputy Ministers go about copying
their dresses. You can imagine

- AN. Hon. MEMBER: Whose dress?
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Surr T. S. AVINASHILINGAM
CHETTIAR: Dresses of film stars. I
cannot imagine what sort of cultural
traditions you are building because
these produce contempt for our gods
and goddesses. I understand that in
Christian countries the filming of
Christ is prohibited. And that is for
the very simple reason that they want
to retain Christ as a god or a messen-
ger come with a message to the world
and they do not want that he should
be shown in a cheap manner in films.
So also 1n Muslim countries they dare
not show Mohammed the Prophet or
any other saint in a film. It is only
in this country, Mr. Deputy Chairman,
where we see this thing being done.
We are called a religious people with
belief in spiritual things and we bring
into contempt gods and goddesses
whom we worship in our homes, I
would like to enquire whether we
cannot put a ban on the depiction of
gods and goddesses in films. Mytho-
logical themes had a sway, but today
we are going in more and more for
social topics and themes for stories for
films and this is but as it should be.
But when we are thinking of preserv-
ing the cultural values of the coun-
try, such presentation of gods and
goddesses whom we worship should
not be allowed and they should not
be treated in the light manner as is
done at present in our films.

The next point that 1 would like to
mention, Mr, Deputy Chairman, is this.
The influence of films being so tre-
mendous, the duty of the Film Cen-
sorship Board also becomes very im-
portant. There is the question of the
selection of the personne] for this. I
think one hon. Member has already
touched upon this matter. This, in-
deed, is a very important matter.
It is true that the type of people we
want for censoring films may not have
the time necessary for this purpose.
For that very reason and in order to
reduce the time and the strain on the
Censors, the number on the Board
should be increased—again a sugges-
tion that has been made by the pre-
vious speaker. I say this, because it
is not money that matters. After all
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decent people may not mind the
receipt or non-receipt of Rs. 10 What
really matters is that we must have
people who can set up the proper
standards, You cannot set up stand-
-ards on paper. You cannot do so by
issuing rules. It is something which
comes out of what each man feels as
he sees the thing, what he feels will
be the impression that the film will
make upon the youth, upon the old
and on others. When this is to be
judged, it cannot be done by the
* written word. This man who judges
the film must himself have that view
of life which would make him judge
the film properly. To my mind, this
is the most important aspect of this
work, namely proper men on the
Board.

One other matter,- Mr. Deputy Chair-
man, I would like to mention. 1 find
a welcome departure and a substan-
tial new amendment in this Bill
Till now we issued certificates to
films, saying that some are for adults
and some for everybody. But the un-
fortunate thing is, when you want to
confine g film to adults that is the very
film to which all the adolescents
flock. I was told—I do not see films
very often—if you want to attract
college girls and boys to a film, the
simple way is to just say that it is
reserved only for adults. You just
say that, then -college girls and boys
will flock to it. That is what 1
understand. And as in the case of
some other measures that we have,
till now no penal action has been taken
in any cinema house in Delhi or in
any other place for that matter, where
children have been admitted to adult
shows. I see that in clause 5, a new
provision—Section 7TA—is to be added
and there is to be,a provision for
taking action in this matter. I hope,
Mr. Deputy Chairman, that action will
really be taken. As you know, we
have passed many measures and many
Acts, Acts by the dozens, and if all of
them were administered properly, then
society would have been much better.
But very many of the Bills we pass
remain unenforced, just pious hopes
or enactments. But I should hope,
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Mr. Deputy Chairman, having in view
the tremendous possibilities of films,
that this provision will be enforced.
I hope steps will be taken to walch
and to have checks, surprise checks

made so that this provision may be
enforced.

There 15 only one other
which I want to mention. 1 hope ihe
Censor Board which censors these
films are also the censors for the edu-
cational films that are being import-
ed into this country. Will Dr. Keskar
kindly confirm?

matter

Dr. B. V. KESKAR: Pardon?

Surr T. S. AVINASHILINGAM
CHETTIAR: Are the educational films
imported into this country being
censored by this same Board of
Censors?

Dr. B. V. KESKAR: Films of every
type are censored by them.

Surr T, S. AVINASHILINGAM
CHETTIAR: I find that we imported
some educational film on health and
then for seven, eight and nine months
they were held up at Bombay because
the Board had no time to go through
them., I suppose the reason was that
big producers canvassed for their
films to be censored earlier and there
was the inducement to get them
censored earlier, But nobody cares
when they are educational films, to be
utilised for the health of the country.
There is no inducement for the cen-
sors to go through them, I think we
should issue special instructions with
regard to educational films that they
must be passed as soon as possible so
that they may be useful.

I have nothing more to say, Mr.
Deputy Chairman, but to conclude by
saying that some of these suggestions
and new provisions are welcome,

especially the provision for the
enforcement of the law when
adult films are shown to children.

Another matter which I have men-
tioned earlier js about the depicting
of gods and goddesses and on that
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there is no provision 1n this Bill. 1
do not know whether instructions can
be issued departmentally over this
matter. If that cannot be done, I
'‘hope another amendment will be
prought forward in the interest of the
great cultural traditions of this coun-
try.

Sarr P. D. HIMATSINGKA (West
Bengal): Mr. Deputy Chairman, I
have heard the speeches of the hon.
Members who have spoken before me
and I find that all of them laid great
stress on the necessity for the censors
taking proper care to see that objec-
tionable portions are not allowed to
.«come in. As a matter of fact, as you
know, this industry at present is one
of the biggest industries in the coun-
try. I think it is second biggest in-
dustry, the biggest being the textile
industry, and this has a very power-
ful and great scope for doing~good or
evil. If this film industry is properly
canalised and properly directed, it can
be one of the most powerful means
for education in our country, which
is very much needed. Therefore, it
is  absolutely necessary that the
‘harmful parts of this industry are
controlled and efforts should be made
to see that the country begins tp pro-
duce proper class of films which will
be very useful for the education of
children and for the education of
adults.

The documentaries that are being
produced by the Government are very
useful and they give a lot of infor-
mation. Even the children go there
and enjoy them. They get a lot of
information and education. These pic-
tures also do a lot of propaganda
work in order to show what Govern-
ment is doing. Shrimati Seeta Par-
manand suggested that Government
should take the initiative in having
a number of good films, which will be
worthwhile making, so that the pic-
tures may be easily available. At the
-moment, the producers 1look to the
income side. They will not produce a
film unless they feel that that will
be a great success and will bring ina
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lot of money. That being their chief
aim, they cater to the taste as it ex-
ists at present. The taste at present
is not good. Films which do not have
a love story or sex appeal do not have
a good run and that is why producers
are producing films of that nature.
Therefore, something should be done
to encourage better types of films
being produced by way of either help
or subsidy so that the producers will
be in a position to produce a better
class of films.

The question of the censors has been
brought in. I think that it is a fact
that they do not get any time to
examine the films that are shown to
them very carefully. Moreover, the
kind of people that you have on these
Boards is such that the feeling that is
expressed here in this House by a
number of speakers does not appeal
to them much. Therefore, at least
some of the persons on these Boards
should be persons with some sort of
an Indian religious background so that
the objections that have been pointed
out in regard to the Gods and God-
dessess being depicted in a wvulgar
manner any be borne in mind and the
production of such pictures may be
stopped.

So far as this Bill is concerned,
some powers have been taken to check
some of these evils but so long as
some effective steps are not taken to
divert the channel, to regulate it on
proper lines in regard to the kind of
films that should be produced in the
interests of the country, we cannot
hope for much.

The Bill, as has been pointed ouf,
gives authority for the Censors to
give directions regarding the portions
to be cut out, the portions to be left
out, etc, etc., but there is need for some
sort of positive directions to be given.
I do not know whether it would be
possible to do this. I am not much
conversant with this industry but if
something could be done to direct the
producers to produce a better class of
films, that will certainly go a long
way in making thig industry a useful
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adjunct for the work that the Govern-
ment is trying to do for educating the
people.

With these remarks, I support the
Bill and I hope fhe hon. Minister will
take steps to see that something posi-
tive is done to improve the type of
films that are produced and to stop
the large number of rotten films that
we see in the counfry today.

SuriMATI YASHODA REDDY
(Andhra Pradesh): Mr. Deputy
Chairman, much has been said about
this. I would only like to add a word
or two. Firstly, I have very great
objections to the length of our pic-
tures produced in India. India, which
is the second biggest producer of pic-
tures, I think, believes in producing
pictures of quantity, that is, in length
and not in quality. I do not know
how many times the hon. Minister has
said that one of the greatest obstruc-
tions so far as this film industry is
concerned is the want of films. I do
not know, therefore, how, in spite of
the difficulty that we are experiencing
in respect of raw films, the Censor
Board or the Government is allowing
such lengthy pictures. In an Indian
picture, we see unnecessary dances
and songs introduced at every stage.
It at least these songs and dances
were true to our Indian culture or
Indian taste, one can appreciate it but,
as my hon. friend, Mrs. Seeta Par-
manand, said, they are neither
Eastern nor Western. It is neither the
best of the Western nor the best of
the Eastern but I think it is the worst
of the Western and the worst of the
Eastern combined together. What I
want to say is that, firstly, the Censor
Board should see that the length of
the films is cut, secondly, the Censor
Board should start censoring the pic-
tures even at the stage of the script.
Most of the time, the picture is cen-
sored after production, that is, after
the script is written, the films shot
and just before exhibition it is sent
to the censors for censoring purposes.
It there is anything objectionable, it
is cut here and there and a lot of
hotch-potch is done. There is no con-
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| tinuity, no homogeneity. If instead of
all this, you start censoring at the
initial stage of the script, that will
be better. If you find some pictures
not coming up to the standard, the
best thing is to prohibit the exhibition
of the entire film, instead of cutting
here and there. If you do that, it will
teach a very good lesson to the pro-
ducers who believe in box office col-
lection, who believe in minting money
but not in producing a pfece of art
or culture.

I should like to congratulate the
Government on the feature films pro-
duced by them. The documentaries

and the feature films are very good
and some of these features are not
shown to the public for the full one
hour or one and half hours. Full
opportunity is not given to the people
to see these feature films completely.
I want Government to make it com-
pulsory for every exhibitor to show
this feature film in full at least once
or twice a week.

Incidentally, I would like to men-~-
tion about the import of raw film.
Though this does not directly con-
cern the Ministry, I would like the
Minister to urge upon the Ministry of
Commerce and Industry not to put
any ban on the import of raw film.
Some friends suggested that if we
allowed the full import of raw films, it

might mean encouraging the producers
to produce lengthy films. This need
not be so. You can have a statutory
limit. You can say that a film should
not be more than so many feet in
length. You should not, in any case,
stop the import of raw film and this
I say for two reasons. Firstly, this is
one of the biggest industries which:
gives a lot of scope for employment
and secondly, it earns foreign ex-
change also. For these two reasons,
I feel that no unnecessary limit
should be put on the import of raw
film.

The other thing that I want to say
is about the children’s films. I am
glad that the Government have now
taken to producing children’s films
but, as mentioned by a friend before
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me, private producers should be given
greater encouragement because child-
ren’s films are of the greatest value to
day. Producers do not produce
pictures of high standards because
they say that they do not get
good box office returns. If a picture
with subtle humour is produced,
people do not understand it. I am
sorry to say that our people are not
educated enough to understand sub-
tlety or humour or anything. Surely,
you can train the younger generation.
If you cannot solve the problem, the
‘only thing you can do is to solve the
iproblem by educating your younger
:generation and for educating the
younger generation, film is one of the
most important media. For this pur-
pose, I think, Government, even at the
cost of other things, should give more
financial help and incentive to the
‘private producers of children’s films
so that they can produce more pic-
tures suited for children.

Even in these pictures for children,
another thing which I want to suggest

is that the national aspect of our
culture should be stressed, not the
aspect of one region or another,

whether it be Andhra, Bengal, Orissa
or any other region. It is not the
regional or the language culture but
the national cullure and heritage, that
feeling of oneness that we are all
Indians, it is that national culture
that should be brought in in these

. pictures which are shown to the child-
ren so that the children who see these
pictures should become national-
minded, India-minded and not re-
gional or State-minded.

Sir, just now my hon. friend who
spoke earlier, Mr. Avinashilingam
‘Chettiar, said that these pictures are
about Gods and Goddesses. Here 1
would only like to say one word. I
am also one of those people who are
very fond of pictures but now-a-days
I dread to go and see pictures because
the standards have become so low.
"The only set of pictures which are
still a little tolerable—though they
thave also got many drawbacks, they
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are still decent for ordinary people
to see—are these mythological
pictures or these religious pictures
because our social pictures have
become a sort of horror pictures
which nobody can understand and
which are beyond the common man's
comprehension  because these pro-
ducers are so imaginative. I do not
really know what has happened to
our censors when they allow such
pictures to be exhibited. Though these
mythological pictures have their own
drawbacks they are the only pictures
in India today which we can see, I do
not say they are the best—you need
not laugh at me-—but they are the
only silver lining in the black cloud
of Indian films. So I want to stress
this poéint that when the hon. Minister
looks into this matter he must see
that people with more imagination,
with more aesthetic values and with
better standards are employed in the
Censor Board and that, I think, will
go a long way to improve the film
industry. Thank you.

Surt AMOLAKH CHAND (Uttar
Pradesh): Mr. Deputy Chairman, I
am rather surprised to hear that the
film industry is one of the important
industries in the country or a very pro-
gressive industry in India. As far as
my knowledge goes about this film in-
dustry, I do recollect that in the year
1839, probably on the 29th August, a
Film Enquiry Committee was con-
stituted and that Committee sub-
mitted its Report in the year 1951.
After that we had the Indian Cine-
matograph Act of 1952 and then the
Cinematograph Rules of 1958. 1In
between there was a Cinematograph
Bill of 1956 introduced in this hon.
House but probably later on it was
withdrawn. From what I have heard
in the House today I do feel that the
opinions expressed by hon. Members
here do reflect the correct view and
they put me in a position to under-
stand where the Information and
Broadcasting Ministry stands. We find
that there is a complaint against the
film producers that they are only
producing such filmg which in the
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long run are going to give them
money, a box office hit and the like
and what we find on the other side
is that our Censor Board is not func-
tioning as it ought to function. There
are complaints that films are exhibited
which ought not to have been exhi-
bited because they are wvulgar and
that the censor has not done full jus-
tice to it. I really fail to understand
as to who is to be blamed for this.
Either we should put the blame on
the Information and Broadcasting
Ministry or on the industry. What I
feel is that since 1949 when the Film
Enquiry Committee was appointed,
Government has taken steps to im-
prove the censor standards and also
the film industry but we find that
even after nine years or 10 years—
because we are now in the year 1959—
there is no improvement. Although
there were Resolutions passed in Lok
Sabha and in this House, we find that
things are where they were. So I
wonder whether the hon. Minister is
confident that the introduction of
these few amendments regarding
these Censor Boards would in. any way
help in improving the film industry.
I have my own doubts, Sir, because
the same type.of Board which we had
under the Rules is to be continued.
It is only just giving a statutory
position. Now, I can understand that
very well. There was a case, if my
recollection is right, where a point
was raised whether Parliament has
given absolute power to the Film
Censor Board and 1 think probably
that is why the hon. Minister has
taken his courage in both hands to

come before this House with this
legislation.
Sir, I have. tried to follow the

legislation and I would like to submit
that the Government itself is not
clear in its mind as to what action
should be taken. And when 1 say
that, I say that with a full sense of
responsibility because we find from
the reports—I would not name the
Ministers but I am bringing it to the
notice of the Information and Broad-
casting Minister—that the Ministers
;give all kind = >f hopes. They say, ‘we
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are going to have a Film Finance
Corporation; we are going to have
Film Councils; we are going to have
Film Institute; we are going to have
Production Bureau’ this, that and the
other. I regret to note that even the
hon. Minister who is piloting this Bill
gave out such hopes in the past. Now
an hon. Minister goes to perform
some Muhurat ceremony and they
say, ‘What we want is that the film
industry should improve itself and it
should have a free hand.’ Now I fail
to understand whether it is the
definite policy of the Government of
India or not to maintain the Film
Censor Board. And if it is their policy
I would certainly request the hon.
Minister to put proper persons on the
Film Censor Board. We have just
heard a member in this very House
who was on the Film Censor Board
and as was explained, probably it is
not possible to do full justice because
there are very many films. May I
inform you and through you the House
that only 253 films have been censor-
ed by the Censor Board in the year
1957 and about 293 in the year 1958?

SHRIMATI YASHODA
How many were produced?

REDDY:

SHrRr AMOLAKH CHAND: I think
the production must also have been
to that extent. As the hon. Lady
Member herself said, it is only scis-
soring which is done by the Censor
Board. They should do away with the
film altogether.

Now, what do we find? This is the
standard of the Censor Board. I would
not go into the details of the pictures
but I would only give you some names
of the films which will give you an
idea of how it will affect a young man,
whether they are ‘U’ films or ‘A’
films. You find a film named Honey-
moon.

Dr. RAGHUBIR SINH (Maidhya
Pradesh): That will give some at-
traction.

Surt  AMOLAKH CHAND: That

is what I say. Either you have
attraction or you do not say this is not

AN
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a proper picture. Why have a Film
Censor Board if they cannot under-
stand what is “Honeymoon”? Then,
another picture you will find the name
is “Yaar”. I do not know if the
members of the Censor Board know as
to what is “Yaar”. ‘‘Yaar” is para-
mour.

Now, Sir, what we find is that the
Film Censor Board have said that
those persons who are in authority
or those who have to maintain law and
order should not be depicted in films
to degenerate or create feelings against
them. And now what do we find
from the Film Censor Board? The
name of a film is “Sipahi-ki-Sajani”.
If you translate it, it would mean
‘beloved of a constable’.

Dr. RAGHUBIR SINH: Do you
mean to say that constables have no
beloveds?

Surt AMOLAKH CHAND: I know.
Why talk about poor constables who
maintain law and order in the name
of the Government? Some of us may
have our own ‘Sajanis’ and ‘yaars’
and all that. What I want to impress
on the House is how these names are
taken and how they are acted upon
to bring people to the cinema hall. I
will come to that later on. Now, Sir,
you will find a film named “Zara
Bachh ke, Zara Hat ke”. What is all

this? These are the names of the
films. Then, you find *Dilli ka Thug”.

I was moving about in the city of
Bombay in the first week of January,
with a few friends, aud then we saw
a board “Dilli ka Thug”. And I may
tell you how the people are affected.
“No, no, he is an innocent man. This
depicts other ‘higher-ups’ in the Go-
vernment.” “Dilli ka Thug’—what is
this? I cannot understand. How can
you call it in the name of a city or a
blace like Delhi? Delhi is your capital.

Surr P. N. SAPRU (Uttar Pradesh):
What was that {ilm?

Surr AMOLAKH CHAND: That is
the name of the film. I have not seen
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that film. Probably, before that there
would be the Films Division or some
view of the Parliament around and
thereafter “Dilli ka Thug” will follow.
I am just trying to tell you how these
Boards are funectioning. Then, you
will find “Miss Toofan Mail”; “Miss
Punjab Mail”; “Miss Janata Express™
“Miss 1958”, and so on and so forth.
Then, I would like to tell you of the
film “Pahla, Pahla Pyar”. Then, you
will find other names “Sun to le
Haseena”. That means, “Oh! Beauti-
ful, Just Hear Me”. If I tell you how
it is advertised, when you put these’
words in Hindi or in other languages,
they read so bad that I do not know
as to why these censor people have
not even the commonsense to under-
stand the names of the films. Now,
if you just put it like that “Sun to le-
Ha-Seena”. .

Dr. RAGHUBIR SINH: Why
“Seena”? It is “Haseena”,

Surt AMOLAKH CHAND: “Ha--
Seena”. But I may tell you how these-

advertisers use these names which are
altogether vulgar.

Now, Sir, what I was trying to
impress on the hon. Minister was to
keep proper respect for proper places.
It is not necessary that we should
overburden all the Censor Boards with
ladies. I do not object to them. They
are very good critics. They might
have a very good mind, heart and
culture. But that does not mean that
they should not be able to follow such
ordinary things. Anyway, I will not
take up the time of the House. . .

Dr. RAGHUBIR SINH: When they
tolerate, why do you object?

Surr AMOLAKH CHAND: If every-
thing is to be tolerated, if a man is:
attacked and he does not go to the
police station, it does not mean that
you should not talk about it. I cannot
understand this from my hon. friend,
Dr. Raghubir Sink, who is a lawyer,.
also a scholar, and he knows all these
things very well, but here before the-
House he pleads ignorance. Anyway,.
we are not connected.
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Dr. RAGHUBIR SINH: I have not
been on the Board of Censors.

Cinematograph

Surt AMOLAKH CHAND: And
when I talk about this, I cannot ignore
what place Indian films have got in
the international market. You go to
‘China, you go to Moscow, you will
hear the name of the film “Awara”.
“Then if you look into.

Dr. RAGHUBIR SINH: Everybody
.sings that song.

Surr AMOLAKH CHAND: Now, that
you know. Songs you know. What
you find is that there are Indian films
which have earned international
awards, and look to their names, look
to their contents. It is an honour.
And what we should aim at is to pro-
duce such pictures like “Pather Pan-
chali”, “Jagte Raho”, “Do Ankhen
Barah Hath”, etec., ete.

Dr. RAGHUBIR SINH: My friend
does not seem to know the actual
meaning of “Pather Panchali”.

AN HON, MEMBER: He will take
lessons in Bengali.

Surt AMOLAKH CHAND: I am not
a Bengali, but I know what it means.
Whatever I could understand, I have
given you the meanings. Anyway,
what I mean to say is that there is
sufficient scope and there is necessity
for improving the standard of our
films. Films, as everyone has pointed
out, have immense potentialities of
publicity, propaganda, for raising the
moral standards and all that.

I do not agree that mythological
films should not be produced. They
should be produced in the proper
atmosphere. Now, Sir, who cares to
read our Puranas, who cares to read
our ancient stories and all that? The
people have got neither the time nor
the energy and films are the only
means which can let our people know
what our past was. Now, Sir, I would
like to just sav a few words, because
other hon. Members have spoken about
the children’s films, health films,
#ourist films. about the documentaries.

188 RSD—S5.
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The Government of India’s production
of documentaries is very good. I have
seen them so often. But they are not
shown in such cinema halls where
other films are shown and I think it is
necessary that some steps should be
taken. At the same time, I know of
exhibitors who are against the orders
of the Information and Broadcasting
Ministry. Regarding the news reels,
they even protest why they should
show these films free of cost. I am
sure the hon. Minister agrees that his
documentaries should be shown more
and more.

Now, Sir, there is another aspect and
that is about the foreigners coming in
and shooting pictures in India. There
is no censorship. As I have tried to
know, there is no censor. Andbody
can come to India, have his own
camera, his own raw film, and go on
shooting all the slums, all the bad
things which can be exhibited in
foreign countries. 1 would like the
Censor Board or the Ministry of Infor-
mation and Broadcasting to find some
way out to stop such things, and about
that, I think, Dr. Shrimati Seeta
Parmanand has said a lot.

Now, Sir, the main question comes
and that is a very ticklish problem to
be solved. What should be the stan-
dards of our Censor Boards? Can they
have double standards, one for the
India-produced films and one for the
foreign films? Now, with regard to
foreign films, I have not yet been able
to follow and understand as to why it
is essential that foreign films should
be shown in India, except those deal-
ing with scientific matters or art and
culture or something of the sort. Life
in this part of the globe is quite diffe-
rent from the life in the other part of
the globe. I wonder whether the hon.
Minister would be able to tell us as
to how many of our films are shown
in various other countries and the num-
ber of films which are shown here.

4 p.Mm,

It has become the fashion, that any-
| body who has to pass the time and
| who has got easy money in his pocket
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gets hold of a friend or two, goes to
an English picture, sits there for two
hours, talks this way and that way,
and comes back with the expectation
that he may see also an Indian film
like that. That is why we heard that
the industry was now trying to pro-
duce such type of films. What is the
difficulty for the censor to censor these
modern films according to Indian
standards? If you do not want that
the Indian pictures should exhibit such
things which do not come within the
definition of decency, morality and all
these words—which are not defined
anywhere in this Bill—why do the
foreign pictures with foreign costumes
and with foreign manners not offend
you? I fail to understand this, and I
would like to know something from
the hon. Minister for my own personal
edification as to what is the method
they employ in censoring these foreign
films.

Now, Sir, I would just like to make
some remarks about the constitution of
the Film Censor Board. I theught that
the hon. Minister with all his experi-
ence of the British and the American
laws on the subject would have
brought forward a comprehensive Bill
to have a proper censoring of the films.
I do not know, Sir, if he even cared to
go through the constitution of the
Ceylonese Censor Board or the Hayes
Code of the United States or the
Cinematograph Act of 1938 of the
United Kingdom. I have tried to see
them, Sir, and I find that there in
England it is the Board of Trade which
deals with this matter, and in the
United States of America they have not
yet come to a definite conclusion as to
what sort of censoring there should be
on the motion pictures, as they call
them. Sir, I was surprised to find the
Film Advisory Committee reconstitut-
ed, and for the interest of the House
I would like to submit some of the
names. The Joint Chief Controllers of
Imports and Exports of Bombay, Cal-
cutta and Madras will be the Chair-
man of the respective Committees. I
fail to understand as to what these
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Toint Chief Controllers of Imports and
Exposts of Bombay, Calcutta and
Madras have to do with the film
censoring or the advisory panel. . .

(Amdt.) Bill, 1958

Tue PARLIAMENTARY SECRE-
TARY 1o tHE MINISTER oF INFOR-
MATION anp BROADCASTING (SHrI
G. RajacopaLaN): That is in regard to
raw film. It is not censoring. Thatisin
regard to import of raw film and distri~
bution.

Surt V. PRASAD RAO: He wants tor
know about the finished film.

SHri AMOLAKH CHAND: What I
find before me is that the Film Advi-
sory Committee is reconstituted. The
Government of India has decided to
reconstitute the Central and Regional
Commuttees.

Surr G. RAJAGOPALAN: That is
for raw film distribution.

Surt AMOLAKH CHAND: I am
privileged to hear from the Parliamen-
tary Secretary to the Minister that it
is something else than what has been
given in the papers. Presumably he
would send another press note to
correct the wrong impression. The
members of the Central Committee will
also be members of the Regional Com-
mittees. Anyway, the copies which I
have with me disclose that.

Dr RAGHUBIR SINH: Not expli-
citly worded.

Surr AMOLAKH CHAND: May be.
Probably the Controllers of Import and
Export as Chairmen will look into the
question whether films should be
imported or exported or something of
the sort.

Dr. RAGHUBIR SINH: Are we
exporting raw films?

Surt AMOLAKH CHAND: My friend
Dr. Raghubir Sinh is becoming raw at
the moment. I am dealing with films
at the moment.

Dr. RAGHUBIR SINH: He is talk--

ing of raw film.
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Surr AMOLAKH CHAND Now, Sir,
I tried to go through this Bill and
ce.tainly I was surprised to find that
the hon Minister still wants that the
State of Jammu and Kashmir should
be outside the Film Censor Board I
do not know what the special reason
for this 1s I think, there are valid
reasons why the films that are shown
in the State of Jammu and Kashmir
should only be films which have passed
through the Censor While attempt-
ing to amend sub-section (2) of
section 1, he does not want that Jammu
and Kashmir should be included

Then, going through clause 4, on
page 2 line 5, what I find 1s “and the
Board may, after examining or having
the film examined 1n the prescribed
manner” I want to understand what
the prescribed manner 1S When 1
lock at clause 7B on page 5, 1t 1s only
delegation of powers- by the Board
The Board can function; the Chairman
himself can function as the Board, the
two members of the Board can also
function as the Board, the Chalrman
and other members can function as the
Board, and they have to examine I
could not understand what the 1dea 1s
behind the statement “after examining
or having the film examined in the
prescribed manner” What I thought
was that by “prescribed manner” he
was referring to the lod rules in which
this expression was there

Surpr P D HIMATSINGKA- It
means, prescribed by rules that may
be framed

Surt AMOLAKH CHAND If Mr
Himatsingka, solicitor and advocate as
he 1s, will bear with me for a minute.
I will just explain the point The point
1s that 1f you look at clause 5A(1),
the wording 1s* “If, after examining a
film or having i1t examined 1n the
manner provided in this Act” It 1s
examined i1n the prescribed manner,
that 1s under the rules, and that rule
was only applicable when the whole
thing 1itself was a part of the rules
under the Cinematograph Act But
now you have grafted the rules bodily
mto the Act itself What I submit 1s
that
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Dr B V KESKAR I do not want
to interrupt the speaker in his beauti-
ful speech But I would point out that
all the rules have not been incorpo-
rated here There will be rules, but
no 1mportant directive will be in the
rules It will be in the Act

SHrRl AMOLAKH CHAND What I
am suggesting 1s that, when we come
forward with a piece of legislation, it
should be clear The hon Minister
could have explained the position,
because all my amendments were
before him Naturally I wanted to
understand the position, and yet I feel
that having put that thing in the
statute, again referring to the pres-
cribed manner at one place and at
another place to the manner provided
i this Act leads only to confusion
And this might lead to more litigation
because the film people are htigation-
minded

Then, we find in sub-clause (2) ot
clause 4 —

“No action under clause (1),
clause (1) or clause (1v) of sub-
section (1) shall be taken by the
Board except after giving an oppor-
tunity to the applicant for represent-
ing his views in the matter”

No time-limit 1s prescribed because
from what little I know of these film
people, sometimes a notice 1s issued.
No time-limit 1s prescribed and they
can come after a month or two ana
say that because no time-limit was
prescribed, therefore we are now
approaching or giving our own point
of view These are the things which
I wanted to suggest If the hon Minis-
ter, as advised by the Law Ministry,
feels that these amendments are worth
considering, I hope he will consider
them, but 1f he says that he 1s not 1n
a position to accept any of the amend-
ments, I will be happy not even to
move them

Coming to clause 5B, we find the
words ‘the film or any part of it is
against the interests of the security of
the State’ ‘Security of the State’ 1s a
defined term, we know about 1t
‘Friendly relations with foreign
States’—well and good ‘Public
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order’—understandable. Then are

these words—‘decency or morality’'.
‘Decency’ according to Indian stan-
dards or foreign standards? ‘Morality’
according to the individual con-
cerned or to the Indian standards
or the foreign standards? So, what I
feel is when you want to give direc-
tions to the film industry or to organise
the Film Censor Board, please be clear
in your own mind as to what is meant
by ‘decency’ or ‘morality’. Or by
‘culture’, do you mean this culture?
This is what I am concerned about.
‘What I want is, when you enact a
law, let it be definite; let the people
understand what th=y have to pro-
duce, what they have not to produce,
because as recommended by the Film
Enquiry Committee, there was to be
advice available to the producers in a
very friendly and frank manner. What
we find is, the Government of India
could not make up its mind whether
they should have it or not.

I tried to understand clause 7F; but
I failed. You say, ‘No suit or other
legal proceeding shall lie against the
Central Government’—well and good.
No action should lie against the Cen-
tral Government. ‘The Board'—very
good, ‘advisory panel or any officer or
member of the Central Government’'—
I could not understand what these
mean. I could understand that this
‘member’ refers to the ‘Central Gov-
ernment, Board, advisory panel’ this,
that or the other. But ‘member of the
Central Government’ means a Minister
I do not know if there are other inter-
pretations on it. But certainly, I would
like to know whether the idea’ is that
even a member of the Central Govern-
ment is *exempted. The Central Gov-
ernment functions only through the
Secretary to the Ministry and nobody
else. So, what I feel is that we should
thank the hon. Minister if he would
give a statutory position to the Film
Censor Board which was till now only
the creation of the powers of the Cen-
tral Government. But then, at the
same time, I would like the hon. Minis-
ter to look into all the points that have
been raised on the floor of the House
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and see if the rules that are going to
be changed as a result of this enact-
ment do provide and ventilate the feel-
ings and aspirations of the people cf
India.

sat wfet fom (o
Y2T) @ ITAANfT WEIR, AW av aq
femems faw § st odedz 0@
farar war &, a7 et waTe ot faams =1
T8 8, g 3 waEw #T @9 I
FT O TIEAT I qE § WY FAAT §HY
HEIT FT =19 39 {ohewt &7 3 feamw
Agdr g, 9 F g ame G
fraraie =@ & fag o fase
FHENT FT T URT FT AF 1 I
faog & St a9 Fr 91 I §, AR
7 fodt TR gz FT G FT G9F
PAT T8 Wi 3fFA v fazam
g & W aweT #oAgr @n
q AT Mo FTHC TR F ATAA
| A, at e f|ogE @ia
% fawg § IFH arasE qTHeT Foaeal
F W JUH ATAEIAH F, TF qgq
AT T T T Sor famr &, 9y
gFR 7 fFew &7 WY TR AT I
THA | TET FIOT § I A€l F;
M IE @/ OF

s, oz frgr 4, s auf & g=
HIX A7 QAT H qF § qATARTAT
TET TG &1 gwfEam w3 &7
ferat ar 9« o 8, 39F @ § g
¥ frgae o EY 31 @ R A
AT, 9% 9241 4 IE TE& J IHRT
TAT & W HAF 99 fF ¥ F A
¥ w¢t wfuw der § aw wtafag €
g TS Sraitaw sgaedr & wfassr
FE I W § 3@ § GATHATET qEIS
F AT AT I FFT AW A3 WE
T R AR WX AT AwIfCH]
F g9 ¥ wivd saasar § 1 08 999
# gH 36 TATARNAT ATEAE AT AT A



171 Cinematograph

F1 fafera a7 & o) 394 gea 9 W
WS, T G9 Q9T Feieq T H) WEAT
IO FH F I ¥ I F oA
aFY 4, e gt G A A
g T fow e & g a1 @
&, SIHT W 9 g & 7T W
RIS fa gga A\ R
ST 7 Fgr & Sawdr #iK dErer
Ft faem faqm & sra fad @ &,
g faege &= §

e, ag afas T wF gfawrew
St gH 39 fweRT ¥ BT agdl g
fearé 3 ¢, 9 75 & % s wf<ar
I JIT TEUT T AT FEAT 7 Gr 8 |
AT AT FqreFTaae & g
qE UF TS AT THEAT IS @I S A |
T FH I F G GIE qo9 T T@ F
fara quim W= GW A wertaat feent
d 3Gd §, q TH THR T AR AR
T €T FT € I FI A & | TG
For 2 f5 oy nifawfam wee
q AE a4, afeqqr §@ THE & S
T g, S9H AN S v g | s
T UF TTE § qada gl @ o
T I aamn 5 fags 7= 3 awl
# Oy F=9 afewdl a1 gedr 9gq 98
TE ¥ WX A TS qgA oA &
ST @, FifE i ox TR W A A
7 e & AW § WK 7 AahT
T g1 TETET § A WA qERg
F1 w9 39w feemar wmeer g 6
Sa Aenfais 5 T 9 @ A
e Anfgd, sit fF =7 finedl § gue
qAN OH HEES gr

§ a8 At g 5 feew dw7 A
q FTH waigsg & fFw g 9wy
AT 9% F AW HOH @ede AETed
W@ g, Y uar 9war g 5 3§ #rr
i & & 5 9 foew ow femwn
S W 9 W, a9 FH T FH AW A
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U TE | AT 98 I9 GHT a6
&Y & A, 9 a% fF 7g S fwew
O 7S a9 g1 §, SEa  mfuwid
N q@ER #IF T F@E | TN
fagq s f&F 1@ g, 37 sfwsry
¥ g § Fa FgWT § HE Gie FQ
g

[Tee VICE-CHAIRMAN (Smrr P. N.

SAPrRU in the Chair.}

IAF AT F AIST AT FI AT GETA
FI RIRT FG §, AT 3T F AHS
¥ AR mi g 9= St § 4
w3l 5 sga & i Tl gev § S
7T § ST T § W TR0 § I
TET A1 AGT AT qHRAT, A JT A9
®E AR [IHE F FRI AT FHAT
g T 99 T ) e, a9 AR
gUd fweq #1 gt g1 fomwr e
Y W e @R 9, JagEF W)
AT FAYIAAT W qgq & a0q AR g -
FTF 34T 2 |

st SuewTene (S ST ArEe
ag) : ¥$F W e g A 9 agd
CREREI |

et st fom sl
T 7 wEIRT ¥ ag Masa AT wngdr
g fFafra frewr daxde a1 fm &
foamaes & U Flaw &t AR
Ag1a AT &t St wiuwre 9 ™ g

gH gy fefafedy 7 wiaasr 6 2

afer g ofEfafad wh s @
A ag FG AR e w3 & forewi
FT X FG AT 2571 46 |

TET AWM AVAL TG T=A T §
sfE dox 1S #1 fAwg & o4 feew
FY X RT § wi feent F o am
FY T AW & JfFw e 3 Faed qa
1S ¥ gaeql ¥ faer #3 gvT Feardr
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[frg v s1igdT f4.7)

FY 3 a1 3% 71 oW & U feew
A OF TE AT §, FAAT T2
oz 0 T I aga IFAT I
FHA TF TE g & AR gqd qE
frew Fav 91 ¥ $3 39 9T e
g R % o a5 agT § wemE A
W gran 2 {5 9 I yriEeT geur
[FTAT FT qh | 1 FFew & sqamriy
g, 3T Q@ FA 0 & Few WA
f& & =fux ¥ ufis woar F913, TR
VT qe5{q #1 gfusw  ufas a6
9gF ST, F1g A FIE AfTHAT FT TFHT
Tg S, IET w13 foear % @
ZYY, SAHT Y FAA-ATT 25T g ST
g fr 7 oY el awmd oY fF ST
g1, o1 v qa e & we @ e fR
ANT 99T FT, AR F Tea & T2 &7 - q7
T AR s wias § ofys s
FY FALS G 1

=t JuEaTeaR (A ¥ET qrome
ay) : ww framE F 3 ax
T =Ed ?

st @ femm 0§ =gy
FgAT AT g e 799 o g
T JETHI F1 98 FT T4 AT &
IAT THAW TF (oA § g &, ;nfs
feenr &t TR A A aga & a0 N
feamr  wmar & A% AR SEAT F
feamr ST § (oY St FH qEEe
AT ST SATRTAY @Al § HIK ST
THHLT AT & q W J@T & | TEhl
T AT AT I ARM HT THAT qg=ar
g i ad fad § SfF ek qr a=mdr
TATE I F AZA HA § I Q¥ §
X ST I IYL TgI T A
T g

® FR Y, AR ag i gar g fe
aga Y fRedt & S Q1S F AR A
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AR F AR AT AN qlefRdT O
% q13 Ig 0F Aw S &g Ay &«
Tgq & wE g § A fraar &y,
AfyF qqq #1 @9 IS T E | WEF
fora oY dar 35 7 37 Arerw FawremT
Tifed foed g #12  foew, oY 5
y1fed g @r g1 SHH! 99 Wg 9,
frdt &Y farpraa o 9%, fwew g
AT TS AYT T 77 9% A4 FEe ¥
IR FT FIT FT G|

AT, TF I F AR A G HR
FFAT AT g A1 [ aga samey |a<ar -
g A1 faw faor 9% |9g-997 92 94-
¥ % faarane safsan F qEaa
fafreer w8 1 wmm feomn &,
Tz & megEifass ey & am,
CIERIENE L B TN LRI D B T
FY SUFT  GEREN  FIT R IHHT
QFAGERT Fvd F ad ) gfeuT
ATAAIST #7 Fgrfan, O & awn &
g # A, TETH W) HT-
IEATH & AW & AT FT G &
T WY A9 #T e ey 99
HIA § FH AT & | T FRIAAT @7 F
gHE gEgfa, 99 W NG WgH
qEEITHT F HAET  SwAX &
dla FE FT AT VW w|TE, &
g 3R fhedy F IO AW F T/
% ¥ gfa facga wfemm v sow
Q8 ) wF Fufa afrzam & g
afer faem Wt FARFAT AR Y@
wyeei fapfear & 9% wfa o& g0
FT WTHAT IAH HTGIE |

s st ardt (fa@R) ;- aetear
TR 7

st arfeet om0 AR
qIEq AERA T A ATHAT F&AAT 5 00
Y +ff ST A § FA &, IR A9 g
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qTEL FE FT ATAT F, qq FT 7,
T T qI 3 )

=t Jqgwreaer (st sEwT A
|y) - AT qT A A AT |

st anfast fm @ s,
AT § 39 T UF H%F 97 @Y O 7R
agl ® &1 #i-afedt #7 a1q g7 @ o)
o ¥ 3 77 W N aw st g 5
o o FWS Fr wifewi w9
(e TR 9T § SfE o ag
A a1 o gATT }E-_=A ;v T
9gqd 9 | AT 7w, R T T -
qamil FY AT F dEr &7 I A
*ar, (& gf, g9 ae fhert g aarg |
I A7 AT Ao Fo FOA  FY
aefwar &1 =g 9RITF TEEr &
AW IR A AR TIGTF AV 4-
gaft & gadl € gaR faaw oft
Frarfad SR ATTEHRO FA-Raar
& S% 9fd OF ASE wAEl A rEn
AT TG R A NS R ag uE
“Fuam’ frem ® T F WA
foar | aAwT Feew ot & ag waTAw
F1 39 ofqq- T FAT 7 FITR 7T IAT
& forawr a574-mi37 dt sifr faaa-
qdF F34 § AR AL grwar ¥ famwr
9879157 FAr € | AfFT @ qaqm
foea @ TEEHT F1 FA4T FTAZT
Trge qLigr w4 F1 394 faaqrar war
& for adr sfaer Miar & Frraa Fadr g
oI THAE ST FT THET FTE FA
Fedr g 5/ wfr s g 1 v
oA FRdr, afm @wd fFoag
FATGH A AFC FAT F AT T
FERTY AT FT 1 FE A UAET 7
2 TR K FSATTEL & | 7 a1 areerfs
AT F AR A JALFT THIT 7
29 FFIT B FZAT & | TA( IFE AN
39 §¥ 39 fwew 7 faT ag faqrar smar
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& f wwemor gov-arfeqt & o <@ § AR
agr Ifwar o w1 @y § Ak 49
facga Ared adte . AEd Qdfew
qlF & wow F awa Ay § o favge
ZdT T B ITH T4 AT 74V
TE F AFAT TR 1 § 1

i

ot Ho a3 (ITTHEW) : gamfy
r, & 7z 98" AT g w19 W
& @t mrgfrw Afear § a1 & qeg
& STF AT § 1 AT AR § AT
g TFR HT A AT FI W &) 341

;T T R JEHT AL ARRATE 7

syt arfel fam: Ao
#Fr ®1E ar@ 31 2 1 Faa Aqr-3aarai
g, foq adr sfaar & =fexr & o
W #1 g agY, aR ggFr afar
ux " F gE{t 7R 3ad ayfagt
9% FA FL TGAT F(ET TITH T
AT 3 99 gy e FT I IR A
u# faega 92 AR HIAIT 37 § FAeqor
¥ EFU FATAR g fovem &7 qrafarg
FET, | aradr g, Bedl wreafa w fad
ot fF forg aq aT Tl wT A A
TEAT & OF HaAT 78 | 36 FFR
¥, & AT YHAR F TV 7 FY
AT FZEAT Z AT T4 AT AEHAY
san1 faega wgfas g &1 wify
=17y AR GIFRT § AR ITH 497
FIHE FT § (7 aqqm feew ¥ 39
Z9% FTI@FIIAMZ G ZIATZ )

ot stawE gt 48 IHIET Ay
Fa7 &1 Wr & arwrd fae gz aver .y

g '

sfyeet afEt fem . sme,
29 9T AT AAA FO XY A7 JrwF 2
ag 72 & T 71 @1 AEATOTFS {hew
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[sfrrdy aferefy fwr]

g &Y F 9IF AR gfg F q=rs qF
Y IAFT TF IR AT 3 VY T o fF
ey  grqEdE sxfaat 1 AR IFI-
Faam 1, foms FI, faas aeoriar,
FOg ferg SwaT AT AEr ¥ A9
AT § SAFT IT TFIR & FIHA AZT
faar st

oft ST A ;AT J F4T

simet anfesit fomr @ 37 T
F1 fpedi - R ATTFA FAT 1 &I
&7 za SEC A (HeAT T T B
ST TH a8 ¥ ANST AT AT & IFHT
FILOT g3 & fF @ wgdT afaq gsgmi
T FEAHT HT IF-agaArAl § AT
QAT 9 & WX IGE G g J
qg AR & & ATFEA FT AT IT §,
FFT &, SUFT AGAM W, g FF FY
foF o g FF-_Far § 1y gz
q g1 THT FH TG 4 qT A AT FA
F 71 gift 3, 9 o gl firer o )

ar, s S R gEI W 9 weAr-
ETe &7 919 9T oF Jfaw afsw @
e @ST FIA 1 AFTAT § q9
qQET 9 & 99 7 fHeq O avg &
w1 FEetaT  FX @ § AR gAR
A & A wree 1 faega A w1
gH T TARIETITHT IZAT G § |

sra, fodft Wt 2w Fr aafe, fedy
At T FT gRAT qgt F AwRE F
afer o & fi gt & 1 o gw
fipeni & Famt gra, fogy f5 4
foed g WA FT AET AT
qifRs e &1 999 @97 Areq| a9
wFA E, I ¥ T ARG FT O FFR
¥ mfes a9 #7 faen & o @

g
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sft JuewTeaw (N ST v
ax) : arfeas IR | w0 @Al

X

swar  qrEst w33 amd
F1 gieqd a8 & fF 9« 0 wY
IAATIET 9 FAAGT FT AT AT
qT FAG, I, AT SART (AEAE gEA
FAT AT |

=, 3R 3 w7 § 1 agar
7z B foew GOT 91 Y amwa A
FgET 9, saF fonteeam fRar
wa, SEET fHEATESET AT oy |
FET HALY AT 78 & fF et
fedl & a9 9 AF AL AT q8
T T § 0T Sy o 0 vgAEsd
T g9y 9, fSan At
- 20w & s g1, faeT gew g, faegin
AR griws  wdl & TR e
fFar g1 A1 S9F1 SUET a8 g9l
W | 955 IR USATEH o 9 q9
FOX IS & WA 99 fRed] & @
T | {979 9T v FAE & TR 9T
foer a1 wATEiR TET Ag Il
fAeITg & T ST R 98 SR I
T oy o R a8 Ty & fF g wife
o §4 Fuanr feew ¥ faarady &
Tl A gar w97 fF 98 7 a1 qAEET
T FT & A T ATH(F FT THEAT
F1 g afew et FOWd THET &
FTUTT 9 IqHT AT g2 g | sHifas
4 wedt g fr At g6t &
AT 9 JF I TEATRIY a1S § qGH
W, W] o9 §F FAEH BT AHAA
FA F 9T FIH SHT T, I T
foew qOv S Fad "TRATIfORd
faedt ax woAT Tw W ¥ foF wEer
TERT R | AT ITH BT & G T
HI F7 a8 g foram & 1 {7 ag s
& fr Marfisr zmm fem o 6
TF TEaRE 915 QRITE.g &1 T8
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T ST ) faEE F9 g1 Fe ATE-
qrefifawer fred q¥ o4 qT AT
AT 99 g% FAEF 9T, TEAN 9T
SR 1 wafa 7 faw s 99 @
= fredl FrdgeaE Fama W |
|TAT S | T AT HEAAY § W FaA
gEIfad 49 =, oo awa faun

g

gE nE wfEd a9 qF 98 wEAl
& & wgumifsea foeui & faum &
UF TR F9ET §2T & 9 A4
S SRR fegr § FEw suR g g,
waw gue feedl, 9@ adr #gE,
Tt arfasfy, siwet e feeat &1 &
A, g § ArEAEITTET FAT FE-
frat &y qrer " T g WK =W
TR WY SgrEm AT WA qG

g1

@y wiafem § wF #K W
Tt v wer aw o avg & feew qae
qIE FTHW g1 @1 § 98 faega ga=m-
% g A AT oy § R S|
famiageme W e gmr =gl )
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SHRT V. PRASAD RAO: Mr. Vice-
Chairman, 1 am a bit apprehensive
that I may not be able to focus the
attention of the House after such
" varied, entertaining and interesling
" .speeches like that of my hon. friend,

Shri Amolakh Chand, and after

mythological speeches like that of

Mrs. Nigam. (Interruption). It was

indeed a mythological speech.

I wish, Mr. Vice-Chairnian, the
Ministry had taken this opportunity
to review the working of the principal
Act and  bring in a comprehensive
legislation covering all the aspects of
film production, distribution as well
as exhibition, instead of only trying
» 1o include these Rules ir the principal

“Act. -

)
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Sir, much has been said from all
sideg of the House that today we are
having a good number of bad pictures.
Of course, I am not taking an attitude
that only because the Government is
not enforcing a very strict censorship,.
these bad pictures are coming about.
In & way, Sir, the contemporray art
reflacts the contemporary life.

18

Tue VICE-CHAIRMAN (SHrr P. N.
SAPRU): Quite right.

Surr V. PRASAD RAO: Sir, litera-
ture, paintings and also films, in a:
very broad and general way, reflect
our contemporary life. When the
whole nation had been fighting for its.
independence, we were fired with
enthusiasm and hope for the future.
During that period of 1935 to 1946 we
were producing some really very good
pictures, of which the whole nation
can be proud. Even then, Sir, there
were 3 few bad pictures. I do not say
that there were no bad pictures in that
period, but taken as a whole, I think,
Sir, many friends will bear me out
that, by and large, the pictures that
were produced in spite of the back-
ward technique, used to reflect the
urges of our masses. Today, Sir, cer-
tainly bad pictures are coming into:
being, and more and more of them
are coming into being, in spite of the
great strides that have been taken in
the technique of cinematography.
Certainly the system of production
ought to be improved. At the same
time, Sir, it alsc reflects that we are
not able to take the nation forward
and fire the whole nation with that
enthusiasm, for national regeneration
and national reconstruction, Had it
been otherwise, had we imbued our
masses with that enthusiasm and with
that spirit of socialism, which almost
all the parties in India adhere to,
certainly, 1 think, far better stuff than
the one which we are witnessing today
waould have come forth from our
studios. But that does not mean that
nothing can be done from the side of
the Government or from the side of
other organisations to improve  the
present system of production or the:
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[Shri V. Prasad Rao.]
present standard of our pictures. Cer-
tainly all those things that were point-
ed out are there.

There are pictures which show
nothing but gloom and which do not
give any hope for our future, and also

there are pictures which are very
very vulgar and which smack of
.nothing but carnal feelings. But why

is that so? Firstly, I think, the mode
-of production or the system of pro-
«duction itself is mainly responsible
for the production of such things. The
main aim of the producer today is to
make as much money as possible,
“"These producers indulge in only tall
talk. They speak of art, of decency
.and of noble sentiments. but the real
sentiment that governs them 1in the
sproduction of these pictures is nothing
but money. Well, I have some friends
working in the cinema industry. I
had a talk with them and I also re-
minded them of the days when they
were with us in the same colleges and
when they were aspiring for so many
big and noble things. I asked them
.as to why they were producing such
cheap pictures as these. They said
that as long as they had to compete
with certain people in the field, they
scould not help producing such pictures.
Not that they were i1ncapable of pro-
ducing some decent pictures, but they
said that in the system of production
itself, in the very method and
mechanism of production, such things
were inherent.

Apart from that, Mr. Vice-Chair-
man, a sort of monopoly is develop-
ing which is trying to typify  these
pictures. Today, Sir, no ordinary per-
son can afford to produce a picture.
Unless one has got at least half a mil-
lion of rupees, he cannot dream of
producing even a simple picture. In
spite of the fact that there should be
freedom of expression, freedom of art
and freedom of so many things, cer-
tainly, Sir, an ordinary man or a com-
mon man cannot have that freedom.
It is only their freedom that we are
thinking of. We are not thinking of
the freedom of the masses of this
country. In America and Hollywood

[ RAJYA SABHA ]
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actually the people who decide the
type of pictures that are to be produced
are the biggest financiers and bankers.
It is not the glamorous actors who
decided what type of pictures should
be produced. It 1s not the technicians
who decide what sort of pictures
should be produced. It is the big
financiers, it is the big controllers of
studios who dictate and decide what
type of pictures are going to be pro-
duced. They can produce any kind
of pictures. They can produce a pic-
ture which may exhibit friendship to-
wards the Soviet Union. If they want
to pursue cold war, certainly  such
pictures are produced which promote
the interests of the American big busi-
ness. I do not mean to say that all
those pictures that are coming from
the U.S.A. are bad. I remember there
were some glorious pictures which
have inspired many. “For whom the
Bell Tolls” was one such and it made
the heart of every democrat swell.
That was a glorious picture. There
was another depicting the freedom
movement in Mexico, the peasant
revolution in Mexico Viva Zapata. So
also the life of Emily Zola, The
Great Dictator of M. Verdoux—such
pictures they can produce. But by
and large, they are but the exceptions.
These are the exceptions, not the gene-
ral rule. You talk of freedom of ex-
pression, freedom of art. But it is
really the freedom that is given to
big finance, freedom to the rich to
decide what they want. So I cannot
agree when it is said that censorship
should be left to these people, these
industrialists to  decide what they
should produce. It should be properly
controlled by the Government. Cer-
tainly they who profess to build up
socialism, who talk of a socialist pat-
tern of society, would want that our
literature, our art and our films should
be imbued with that spirit to regene-
rate man and to enmoble man and to
see that everybody contributes his
mite to the construction of our society.
If these things are to be there, then
certainly some sort of control must
also be there. We cannot allow the

producers to continue as they have
been doing. Our complaint is that
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while pictures depicting sex and pic-

tures of a carnal type are there un-
affected, pictures depicting the strug-
gle of the common man, the struggle
of the peasant for land, they are affect-
ed That 1s why I referred to the
directive 1ssued by the Ministry What
are these things” In the whole of
these things, there is nothing to ban
the propagation of superstitions In
the name of mythology, superstitions
are propagated There 1s no doubt
there are stories from mythology and
the hon Lady Member over there was
saymng that she likes mythological
pictures I have not seen many my-
self, but I have certainly seen a few
In one 1 find Sita draped 1n 1958
nylon sari, as if she 1s 1n a beauty
parade What is all this?

SHRIMATI YASHODA REDDY Idid
not say I iked them What I said was
that when compared to the socalled
soclal stories or themes of today, they
are treated better. I did not say that
I like them and I did not say that they
are without drawbacks. Even 1n
mythology they express joy by a dance
and sorrow by a song I don’t deny
that.

Surt V PRASAD RAO: The whole
trouble 1s when I refer to mythological
pictures, the hon. Member speaks as 1f
she 1s an expert in mythology That
is also mythology. Who can be an
expert in mythology? 1 know in the
twentieth century  somebody wrote
something and said it was part of the
Ramayana . . .

SHriMATI YASHODA REDDY: To
those who do not believe in God, no-
body can explain To those who
believe 1n God, at least an explanation
1s possible.

Surr V. PRASAD RAO: T hope my
hon friends will not monopolise God
also, just as they have monopolised
many things, including political power

SurtMaTt YASHODA REDDY: Even
through pictures you can know God

|
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SHrI V. PRASAD RAO: I am talking
about mythological pictures and not of
God or anything else,

SuriMaT YASHODA REDDY: But
mythological pictures have a religious
background.

SHR1 V. PRASAD RAQO: There 1s
nothing now that bans superstition.
Only the other day I saw a picture
where child marriage was glorified,
where 1t was said that marriages are
all made actually in heaven and that
there 1s nothing lhike choice, that it has
nothing to do with choice of any kind
This 1s the sort of thing you see now.
Why, even 1n 1937 and 1938 we had
better pictures. But now such things
are being allowed by the censors.
While that is there, here a mild pic-
ture depicting the struggle of the
peasantry their hunger for land, when
such a picture comes up, I am sorry
to say, it is banned on the pretex
that 1t is accentuation of class distinc
tions, that 1t 1s stimulating class
hatred I do not know how that
accentuates that We all now say that
land is to go to the tiller, and we are
all agreed that land reform should be
implemented before the end of 1959
I think the Congress also has passed
such a resolution Whether they all
mean 1t seriously or not, I don’t know
But at least they have passed a reso-
lution that by the end of 1959, this
measure should be implemented 1f
the same urge in the peasant, his
hunger for land is depicted, how does
1t come to mean accentuation of social
or class conflict? This conflict is al-
ready there. These aspirations are
already there. But the moment it is
depicted 1n the picture, it comes under
the axe of the censors Shri
Venkateswara Rao is not here He
was once a member of the Film Board
The Telugu pictures “Drohi” was con-
cerned and because some of the land-
lords of the erstwhile Madras State
did not like 1t they referred it to the
full Board They did not lhike the
depicting of the peasant (fighting
agamnst the landlord for getting his
share It was sent to the Film Board
and then some portions were deleted.
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What I meant to stress is that when
the urges of the common man are
depicted, they come under the axe in
the present state of things whereas
they let go so many sexy things
depicted under some pretext or the
other. Much has already been said on
this and I do not want to repeat it
now. Now, what is to be done? You
may ask, what can the Government
do about it? Certamnly the rules and
directives to the censors can be modi-
fled so that pictures that rouse the
base instincts are not allowed. Other-
wise their effect will be most devastat-
ing on the minds of the youngsters
especially. On their minds they oro-
duce really a very bad effect and some
provision must be made to see that
such pictures are not allowed to be
produced. That is why stricter con-
trol should be there. Without stricter
control you cannot bring about any
betterment in our films, As it is,
today, absolutely no training is neces-
sary for making a film. If a rich
business man, a young man of 25 or
30 takes a fancy to pictures and if
he has a couple of lakhs in his pocket,
then certainly he can go in for pro-
ducing pictures. For any profession
you need such and such qualifications.
Even if you want to be a peon, you
must have the minimum qualification

of literacy. But here for producing
pictures no qualifications are
necessary.

SuriMmaTi YASHODA REDDY: For
being a politician also no qualifications
are necessary.

Surt V. PRASAD RAO: Here the
only qualification is a fancy for films
coupled with money and nothing else is
needed. Such is the state of affairs
today. We cannot allow such things
to continue. If any such capitalist
bacha is going to produce a picture,
then certainly that is not going to be
very beneficial to our nation. So a
certain qualification must be prescrib-
ed for the producer. A sort of licence
should be issued. So also for direc-
tors. The Film Enquiry Committee
has also pointed out that a Cinema [
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Institute should be there for train-
ing the technicians, especially the
directors. Today actually you need
not have any qualifications even to.
direct a picture. I know a big zamin~
dar who has not got any other quali~
fication except some money and a very
lecherous attitude. That was his only
qualification to become a cinema
director. He could afford to spend
millions of rupees and he did spend
some and produced very bad pictures.
which were thrown at the mnation.
So certainly besides introducing a
system of licensing to test the bona
fides of the producers, at the same
time we must have an Institute tos
train technicians as well as directers.
More especially the immediate need
is for training directors.

Now, Mr. Vice-Chairman, I come
to the structure of monopoiies.
Taking advantage of the raw film
scarcity today some vested interests.
who are already entrenched in the
film field do not want any newcomers

or new competifion to <come up.
They want to monopolise all the
raw film that is available. Some

days back a memorandum had been
submitted by some of the South Indian.
producers including, I think Shri
B. N. Reddy, who is also a member
of the Legislative Council of Andhra
Pradesh. In that it has been very
clearly pointed out how some big
studio owners are trying to shut out
entirely new and young enterprising
producers from coming into the field
and how they are trying to stick on
to their monopoly.

Dr. B. V. KESKAR: Is he a
producer?

small

SHR1 V. PRASADA RAO: Small pro-
ducers and new entrants are entirely
shut out from the field. I will give a
particular instance. Recently in
Hyderabad production was started not
by any unqualified fellows, but some
of the artists and technicians formea
themselves info a sort of a team under
a very competent director whose
picture was acclaimed as one uf the
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biggest in the South. They had also
one of the best photographers and a
few actors. They all jomned together
and tliey wanted to produce a picture
themselves. Certainly that is the best
unit that can be had but when an
application was made for film to the
South Indian Reglonal Commuttee, it
was rejected on the plea that they
‘were entering a new field He was a
director himself and he was having
some 15 years' experience and some
of the photographers also had years
02 experience but stil]l they could not
be given film because 1t was said that
they were entering a new field 1
think they had already produced cne
picture but even then they were not
granted any film quota on this ground
that they were new 1n the field But
the real reason 1s that some of the big
=tudio owners 1n the South do not
want to face new competition from
such young technicians. Because once
these technicians and actors them-
selves form into a team and piroduce
good pictures, that will not be to the
advantage of these big owners whose
days 1n the film field will then be
over That 1s exactly the reason why
these people are denied such things
Today a big monopoly racket 1s work-
g m the film fleld which 13 shutting
out the enterprising youngsters
especially those who are in the field
and who want to take up production
And this monopoly racket is working
as a great impediment in the way of
these youngsters coming up

Sir, I would say only one more thing
and then finish, and 1t is about tne
appeal to the Government. He says
that rules will be made under this
Act But rules were there previously,
and they shut out all the progre.sive
elements and allow only such pictures
Now, what 1s the remedy provided, if
an injustice 1s done? Here 1t 18
stated that an appeal can be made to
the Government Sir, I think ‘the
Government 1s the last resort to
which a film producer should go 1
think we all understand the ways in
which bureaucracy works. Ccrtain-
1y the Minister may be aesthetic-

[ 10 FEB. 1959 ]

(Amdt.) Bill, 1958 188

minded today but that does not mean
that tomorrow also he will ontirue.
He might not be there tomorrow. So
to entrust these powers to some Sec-
retary or Deputy Secretaries 1s not at
all an advisable thing. The best thing
would have been to have a ligher
tribunal of appeal against the order
of the Film Censor Board a judicial
tribunal competent to judge twose
films 1n the lLight of the code which
you might prepare 1n the {future
should have been provided for instead
of leaving the power in the hands of
the Central Government. A Deputy
Secretary may be asked to look into
a picture A film which has already
been rejected by a Board of Censors
consisting of nine persons cannot be

-Judged by a single Deputy Secretary

or a Secretary As such 1t 1s not a
correct thing to do The best thing
would have been to have a higher tri-
bunal where all those pictures reject-
ed by the Censors could have been
exhibited and the.r opinion could
have taken Even at this late stage I
would request the hon Minster to
consider the question of constituting
such a tribunal.

Lastly, I once again appeal that as
far as dmstribution of raw film 1s con-
cerned, more justice should be done to
the young and new producers who are
coming up in the field

Surr N M LINGAM (Madras): Sir,
I thank you for this opportunity
though 1t comes late in the day.

Tue VICE-CHAIRMAN (Surt P N.
SaprU). But you can continue the next
day

SHrRr N M LINGAM  Sir, a great
deal has been said not only about the
scope of the Bill but about the whole
gamut of the film industry and s
effect on the morals of the people and
on their behaviour Sir, to me 1t
appears that one important aspect of
the question has been overlooked The
principal objeet of the Bill 1s to see
that the Cemsorship Board 1s given a
statutory position and that they func-
tion effectively under the amending
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Bill. But, Sir, the Government has not
gone deep into the problem of this
censorship. Although the Statement
of Objects and Reasons mentions arti-~
cle 19(2) of the Constitution which en-
ables Government to take power to
regulate the production and exhibition
of films Government have not risen to
the occasion and thought it necessary
to take such powers. The Statement
of Objects and Reasons merely men-
tions article 19(2). T:'do not know
why Government is so nervous about
assuming powers. Probably the
Ministry is waiting for a verdict from
this House for assuming such powers.
From the trend of the speeches it
ought to be clear to the hon. Minis-
ter that the House is in favour of em-
powering Government to regulate pro-
duction and exhibition of films. Sir,
I feel that either we should regulate
the production and exhibition of films,
see that they are wholesome, that they
are in tune with the renaissance
through which we are passing, that
they are in tune with the creative
period through which we are passing,
that they contribute to the economic
and political education of the people
and that they do not in any way affect
us in a negative manner, or we should
give up censorship altogether, because
censorship as envisaged in the Bill is
bound to be very ineffective, a: has
been pointed out by several Members
very clearly. In the first place no
qualification for the censors has been
prescribed; secondly, the clause deal-
ing with censorship is very vague. It
says, having regard to public order,

[ RAJYA SABHA ]

(Amdt.) Bill, 1958  1go

safety and security of the State and
to public morality and decency, the
Censors may pass a film for public
exhibition or cause excisions to be
made in it or ban a film altogether.
But these are vague terms, vague
phraseology, probably imported bodily
from similar pileces of ntatutes else-
where, So in the very nature of
things the proposed censoship is bouna
to be ineffective.

Tue VICE-CHAIRMAN: (Surr P. N.
SAPRU): You will take a little more
time?

Surr N. M. LINGAM: Certainly, a
lot more time. But if you will allow
me to continue I shall speak for some
time, .

Tue VICE-CHAIRMAN (Surr P. N.
Sapru): That will depend on the
House.

Surr V. K. DHAGE: We can adjourn
now,

Dr. B. V. KESKAR: We can adjourn
now and he can speak on the next
day.

L3

Tue VICE-CHAIRMAN (Sur1r P. N.
SaprU): The House stands adjourned
till 11 A.M. tomorrow.

The House then adiourned
at five of the clock till eleven
of the clock on Wednesday,
the 11th February 1959.



